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" South).

Krishnappa, Shri M. V, (Tumkur),
Krishnaswamy, Dr, A. (Chingleput).
Kumaran, Shri M. K. (Chirayinkil).

Kumbhar, Shri Banamali (Sambal-
pur—Reserved—Sch. Casbes),

Kunhan, Shri P. (Palghat—Reserved—
Sch. Castes).

Kureel, Shri Baij Nath (Rae Barell—
Reserved—Sch. Castes),
L
Lachhi Ram, Shri
Reserved—Sch. Castes).

Lachman Singh, Shri (Nominated—
Apdaman and Nicobar Islands).

Lahiri, Shri Jitendra Nath (Seram-
pore).

Laskar, Shri Nibaran Chandra
(Cachar—Reserved—Sch. Castes).

Laxmi Bai, Shrimati Sangam (Vicara-
bad).

(Hamirpur—

Mafida Ahmed, Shrimati (Jorhat).

Mashagaonkar, Shri Bhausaheb Rao
Saheb (Kolbapur),

Mahanty, Shri Surendra (Dhenkanal).
Mahendra Pratap, Raja (Mathura).
Masiti, Shri Nikunja Bibari (Ghatal).
Majhi, Shri Ram Chapdra (Mayur-
bianj—Reserved—Sch, Tribes).

% Sardar Surit Singh (Tam~



(o)
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Mialaviya, Pandit Govind (Sultanpur).
Malaviya, Shri Keshava Deva (Bastl).

Shri Inderjit Lal (Jammu
and Kashmir),

Mallish, Shri U. Srinivasa (Udipf).

Malvia, Bhri Kanhaiyalal Bheruial
«Shajapur—Reserved—Sch. Castes)

Malviya, Shri Motilal (Ehajuraho—
Reserved—Sch. Castes).

Manaen, Shri T. (Darjeeling).

Manay, Shri Gopal Kaluji (Bombay
City Central—Reserved—Scheduled
Castes).

Mandal, Dr, Pashupati (Bankura—
Reserved—Sch, Castes).

Mandal, Shri Jailal (Khagaria).

Maniyangadan, Shri Mathew (Kotta-
yam).

Manjula Debi, Shrimati (Goalpara).
Masani, Shri M. R. (Ranchi—East).

Maguriya Din, Shri (Phulpur—
Reserved—Sch. Castes),

Matera, Shri Laxman Mahadu
(Thana~—Reserved—Sch, Tribes).

Mathur, Shri Harish Chandra (Pali).

Mathur, Shri Mathurs Das (Nagaur).

Matin, Quaxi 8, A. (Giridih).

Mehdi, Shri Syed Ahmed (Rampur).

Mehta, Shri Ashok (Muzaffarpur),

Mebta Shri Balwantray Gopalji
(Gohilwad).

Mahta Shri Jaswant Rai (Jodhpur).

Mehte, Shrimnati Krishna (Jammu and
Eaabrair) .

Meikote Dr. G. 8. (Raichur).

Mmon, Dr. X. B, (Badagare).

Moncn, Biri V. X. Xrishna (Bombay
City Noeth).

#mon, Shri T. C. Narayssenkutly
(Makandapurem)

M—contd,
Shrimati Agamadas Gurs
{(Baloda Bazar——Reserved--Sch.
Castes).

Mishra, Shri Bibhuti (Bagaha),
Mishra, Shri Lalit Narayan (Saharsa).

Mishra, Shri Msthurs Prasad (Begu-
" sarai).

Mishra, Shri Shyam Nendan (Jai-
nagar),

Misrs, Shri Bhagwan Din (Kaisar-
ganj).

Misra, Shri Raghubar Dayal (Buland-
shahr).
Misra, Shri Raja Ram (Faizabad).

Mohammad Akbar, Sheikh (Jammu
and Kashmir).

Mohan Swaroop, Shri (Pilibhit).

Mohideen, Shri M. Gulam (Dindigul).

Mohiuddin, Shri Ahmed (Secunders-
bad).

Morarka, Shri Radheyshyam Ram-
kumar (Jhunjhunu).

More, Shri Jayawant
(Sholapur).

Mukerjee, Shri Hirendra Nath (Cal-
cutta—Central).

Mullick, Shri Baishnav Charan (Ken-
drapara—Reserved—Sch. Castes).

Muniswamy, Shri N. R, (Vellore).

Ghanshyam

Murty, Shri M S, (Golugonda)

Musafir, Giani Gurmukh Singh
(Amvitsar).

Muthukrishnan, Shri M. (Vellaye
Reserved—8ch. Costes).



Nadar, Shri P, Thanulmgam (Nagar-
ooil),

Naidu, 8hri R. Govindarajalu (Tiru-
vallur).

Naidu, Shm T D Muthukumara-
sami (Cuddalore).

Nair, Shri C. Krishnan (Quter Delhi).

Nair, Bhri K. P Kuttikrishnan
(Kozhikode)

Nair, Bhri P. X Vasudevan (Thiru-
vella).

Naldurgksr, Shri Venketrao Srini-
wasrao (Osmanabad).

Nallakoya, Shri Koyilat (Nominated—
Laccadive, Minicoy and Amindive
Islands)

Nanda, 8hri Gulzarilal (Sabarkantha)
Nanjappa, Shri C (Nilgins)

Naraindin, Shr:  (Shahjahanpur—
Reserved—Sch, Castes).

Narasimhan, Shri C, R. (Krishnagiri)

Narayanasamy, Shri R (Penyaku-
lam)

Naskar, Shn Purnendu Sekhar (Dua-
mond Harbour).

Nath Pal, Shnn (Rajapur)

Nathwany, Shrn  Narendrabha: P.
(Borath)

Nayak, Shn Mohan
Reserved—Sch, Castes)

Nayar, Dr. Susila (Jhansi)
Nayar, Shn V P (Qulon)

Negi, Shri Nek Ram (Mahasu—
Reserved—8ch. Castes)

Nebru, Shri Jawaharlal (Phulpur)
Nehru, Shrumati Uma (Sitapur)
Meswi, Bhri T R (Dbarwar South).

o

Gokar lal, Shri (Notah—Reserved—
8¢, Castee).

Qut, Shrl Ghapshyam Lal (Zalawad).

(Ganjam—

(vi))

Padalu, Shri Kankipati Veeranna
(Golugonda—Reserv -
bes).

Padam Dev, Shri (Chamba)

Pahadia, 5hn Jagan Nath Prasd
(an; Madhopur—Reserved—8ch.
Castes).

Palaniyandi, Shri M. (Perambalur).

Palchoudhur, Shrimati Ila (Naba-
dwip)

Pande, Shri C. D (Naini Tal)
Pandey, Shri Kashi Nath (Hata).

Pandey, Shri Sarju (Rasra)

., Shm Nagorao Karojee
(Parbhani).

Panigraly, Shri Chintamam (Puri).

Panna Lal, Shri (Faizabad—Reserv-
ed—Sch, Castes)

Parmar, Shri Deenabandhu (Udapur—
Reserved—Sch. Tribes).

Parmar, Shn Karsandas Ukabhai
(Ahmedabad—Reserved—Sch. Cas-
tes)

Parulekar, Shn Shamrso Vishou
(Thana)

Parvati Knshnan, Shnmath M
(Coimbatare).

Patel, Shn Nanubhmi Nichhabhai
(Bulsar—Reserved—Sch Tribes),

Pate], Shn Purushottamdas R (Meh-
sana)

Patel, Shr: Rajeshwar (Happur)

Patel, Sushn Mamben Vallabhabhal
(Anand)

Patil, Shr1 Balasaheb (Muraj)
Patil, Shn Nana (Satara).
Patil, Shri R. D. (Bhir)

Patil, Shn S K (Bombay Cly
Soutd).
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B, Sl  Qitamme Laxman
{Dhulia).

Patnaik, Shri Uma Charan (Ganjam).

Patiabhi Raman, §hri C. R, (Kumba-

' Nunam).

Pillai, Shri 8, C. C. Anthony (Madras
Marth).

Piliai, Shn P. T, Thanu (Tirunelvel))

Pocker Sahib, Shri B. (Banjeri)

Prabhakar, Shri Naval (Outer Delhi—
Reserved—Sch. Castes),

Pragn Lal, 5hn
ed—Sch, Castes)

Prasad, Shn Mahadeo (Gorakhpur—
Reserved—Sch. Castes).

Prodhan, Shri Bijaya Chandrasingh
{(Kalahandi—Reserved—Sch Tribes)

Punnooee, Shri P T (Ambalapuzha)

(Sitapur—Reserv-

Radha Mohan Singh, Shri (Balha)
Radha Raman, Shri (Chandni Chowk)
Raghubir Sahai, Shn (Budaun)
Raghunath Singh, Shn (Varanasi)
Raghunath Singhji, Shr1 (Barmer)
Raghuramaiah, Shr1 Kotha (Guntur)
Rahman, Shm M Hifzur {(Amroha)
Bal, 8hri Khushwaqt (Kher:).
Raj Bahadur, Shri (Bharatpur)
Rajendra Singh, Shri (Chapra).
‘Rafiah, Shri Devanapall (Nalgonda—
Reserved—Sch Castes)
Raju, Shn D S. (Rajahmundry)

Raju, BShr; Vyayarama Gajapath
(Visakhapatnam)

Rajyalaxmi, Shrimat: Lalhita (Hazan-
bagh).

Ram Garib, Shri (Bast—Reserved—
Sch. Castes).

(vid))

R—contd,

Ram Sarsn, Shri (Moradabed),

Bam Shankar gori (Domagin
ganj). o i

Ramkrishnan, Shri Peelamedu Ran-
gaswamy Naidu (Pollachi).

Ramam, Shri Uddaraju (Narpsapur).

Ramenand Shastri, Swami (Bare-
binki—Reserved—Sch, Castes).

B?:‘nmdl Tirtha, Swami (Auranga-
).

Ramaswamy, Shn1 8. V, (Salem),

Ramaswamy, Shrti K S (Gobichetti-
palayam).

Ramaswamy, Shr1 Puli  (Mahbub-
nagar—Reserved—Sch. Castes).

Ramaul, Shn S. N, (Mahasu),

Rameshwar Rao, Shnn J (Mahbub-
nagar)

Rampure, Shr1 Mahadevapps Y.

(Gulbarga)

Ranbir Singh, Ch (Rohtak)

Rane, Shri Shivram Rango
(Buldana)

Ranga, Shnn N G (Tenal).

Rangarso, Shri M. Sri (Kanmnagar).

Rao, Shr1 B Rajagopala (Srikaku-
lam).

Rao, Shr1  Devulapalh Venkateswar
(Nalgonda).

Rao, Shri Etikala Madhusudan (Mash-
bubabad).

Rao, Shri P Hanmanth (Mepdak).
Rao, Shr1 R Jagannath (Koraput).
Rao, Shn T B Vittal (Khammam)

Raut, Sbhri Bhola {Champaran—
Reserved—Sch Castes)

Raut, Shri  Rajaram  Balkrishna
(Kolaba)

Ray, Shrimati Renuka (Malda).
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Roddy, Shri R. Narapa (Ongole).
Reddy, Shri T. Nagl (Anantapur).

Reddy, Shri K. V. Ramakrishna
(Hindupur).
Reddy, Shri T N Vishwanatha
(Rajampet).

mﬂd:' Shri Vutukuru Rami (Cudda-
).

Roy, Shri Biren (Calcutta—South-
West).

Roy, Bhri Bishwanath (Salempur).

Rungsung Suisa, Shri (Outer Mam-
pur—Reserved—Sch. Castes).

Rup Narain, Shri (Mirzapur—Re-
served—Sch. Castes).
8
Sadhu Ram, Shnn  (Jullundur—Re-
served—Sch. Castes).

Seahodraba: Rai, Shrimati (Sagar—
Reserved —Sch. Castes).

Sahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Darbhangs—
Reserved—-Sch. Castes).

Baigal, Sardar Amar Singh (Janjgir)
wmmm(m-

Salunke, Shri Balasaheb (Khed).

fBamanta, Shn1 Sabs Chandra
(Tamluk).

‘Semantsinhar, Dr N. C. (Bhubanes-
war).

Sambandam, Shry K. R.  (Nagapat-

Sempath, Shri B. V. K. (Namakkal).

S—contd,

R b T, e
Sankarapendian, Shri M. (Tenkasi).

Sardar, Shri Bholi (Saharsa—Resery-
ed—Sch. Castes).

Sarhadi, Shri Ajit Singh (Ludhiana),
Satish Chandra, Shri (Bareilly).
Satyabhama Devi, Shrimati (Nawada).
Satyanarayans, Shri Biddika (Par-
o Trih-

Scindia, Shrimati Vijaya Raje (Guns).

Selku, Shri Mardi (West Dinajpur—
Reserved—Sch. Tribes).

Sen, Shri Asoke Kumar (Calcutta
North-West), ' :

Sen, Shn Phani Gopal (Purnes).
Serva:, Shn A. Vairavan (Tanjore).

Seth, Shri Bishanchandar
jahanpur). -

Shah, Shri Manabendra (Tehri Garh-
wal).

Shah, Shri Manubhai (Madhya Sau-
rashtra). *

Shah, Shrimat: Jayaben Vajubbai
(Girnar).

Shakuntala Devi, Shrimat: (Banka).

Shankarsiya, Shri M. (Mysore),

Sharma, Pandit Krishna Chandre
(Hapur).

&m;-,mnumcum(m
pur).

Sharma, Shr1 Hansh Chandar (Jm-
pur)

Sharma, Shrni Radha Charan (Gwa-
hor)

Shastri, Pandit Horalal
Madhopur)

Shastri, Shri Lal Bahadur (Allaba-
bad).

(Sawd



S—contd,
Shastri, Shri Prakash Vir (Gurgscn).

Shivananjeppa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shukla, Shri Vidya Charan (Baloda

Bazar).

Siddananjappe, Shri H. (Hassan).

Siddiah, Shri 8 M. (Mysore—Re-
served—Sch. Castes).

Singh, Shri Awadhesh Kumar (Kati-
har).

Singh, Sbri Chandikeshwar Seran
(Sarguja).

Singh, Shri Digvijiya Narayan
(Pupri).

Singh, Shri Dinesh Pratap (Gonda).

Singh, Shri Har Prasad (Ghazipur).

Singh, Shri Kamal! Narain (Shahadol!
—Reserved—Sch. Tribes).

Singh, Shri Laisram Achaw (Inner
Manipur).

Singh, Shri Mahendra Nath (Maha-
rajganj).

Singh, Shri P. N. (Chandauli).

Singh, Shri Sinhasan (Gorakhpur).

Sinha Shri Banarsi Prasad  (Mon-
ghyr).

Sinha, Shri Gajendra Prasad (Pala-
mau).

Sinha, Shri Kailash Pati (Nalanda).

Sinha, Shri Sarangdhara (Patna).

Binha, Shri Satya Narayan (Samasti-
pur).

Sisha, Shri Satyendra Narayan
(Aurangabad).

Sinhs, Shrimati Tarkeshwari (Barh).

Siva, Dr. M. V. Gangadbara (Chis-
toor—Reserved—8ch. Castes).

Sivaraj, Shri N. (Chingleput—Reserv-
od—8ch. Castes).

Snatek, Ehri Nardeo

(Aligarh—Re-
served—Sch. Castes).
Semtani, Shri G. D. (Geusa).

(x)
S—ocomtd,
Sonawane, Shri Tayappa (Sholapur-—
Reéserved—S8ch. Castes), ‘ -

Sonule, Shri Harihar Rao (Nanded).

Soren, Shri Debi (Dumks—Resery-
ed—Sch. Tribes).

Subbarayan, Dr. P. (Tiruchengods).
Subramanyam, Shri Tekur (Bellary).

Sugandhi, Shri Murikeppa Siddappa
(Bijapur North).

Sultan, Shrimati Maimoona (Bhopal).

Sup.?;,mmhr (Sambal-
pur).

Sumat Prasad, Shri (Muzaffarnagar).

Sunder Lal, Shri (Ssharanpur—BRe-
served—Sch. Castes).
(Gwalior—Re-

Surya Prasad, Shri
served—Sch. Castes).

Swami, Shri V. N. (Chanda).
Swaran Singh, Sardar (Jullundus).
Syed Mahmud, Dr. (Gopalganj).

Talir, Shri Mohammed (Kishanganj).
Tangamani, Shri K T. K (Madurai).
Tantia, Shri Rameshwar (Sikar).

Tariq, Shri Ali Mobhammad (Jammu
and Kashmir).
Tewari, Shri Dwarikanath, (Cachar).

Thakore, Shri Motisinh Babadursink
(Patna).

Theyar, Shn U, Muthurmalings
(Srivilliputhur).

Thimmaish, Shri Dodda (Kolar—Re-
served—8ch.  Castes).

Thirumal Reo, Shri M. (Xakinada).
Thomas, fhri A. M. (Ernakulam).



T-contd.

Tiwari, Pandit Babu Lal
Khandwa).

‘ﬂm.&ﬂlﬂn Sahai  (Ehaju-

Tiwary, Pandit Dwarka Nath (Kesa-
ria).

Tripathi, Shri
{Unnao).
Tula Ram, Shri (Etawsh—Reserved—

Sch. Castes).

Tyagl, Shri Mahavir (Dehra Dun),

(Nimar

Vishwambar Dayal

Uike, 8hri M. G.
ed—8ch. Tribes).

VUmrao Singh, Shri (Ghosi).

Upadhyays, Pandit Munishwar Dutt
(Pratapgarh).

Upedhyays, Shri Shiva Datt (Rewa).

(Msandis—Resery-

v

Vajpayee, Shr: Atal Bihan (Balram-
pur).

Valvi, Shn Laxman Vedu (West
Khandesh—Reserved—Sch. Tribes).

Varma, Shri B. B. (Champaran).
Varma, Shri Manikya Lal (Udaipur)
Varma, Shri Ramsingh Bhai (Nimar).

(9

V—contd

Vefskumari, Kumerl M. (Eluru).

Venkatasubbaish, Shri Pendekanti
(Adoni).

Verma, ierl Ramji (Deorin).
Viayz Raje, Shrimati (Chatra).

Vishwanath Prasad, Shel (Azamgarh
—~Reserved—Sch. Castes).

Vyas, Shri Ramesh Chandra
wWara).

Vyas, Shri Radhelal (Ujjain).

(Bhil-

w
Wadiwa, Shri Nerayan Maniramji
{Chhindwars—Reserved—Sch. Tri-
bes).
Warior, Shn K K (Trichur).

Wasnik, Shri Balkrishna (Bhandara—
Reserved—Sch. Castes),

Wilson, Shri John N. (Mirzapur).
Wodeyar, Shri K. G. (Shimoga).

b ¢
Yadav, Shri Ram Sewak
banki).

Yajnik, Shri
(Ahmedabad).

(Bara-
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ORAL ANSWERS TO QUESTIONS
Kashmir

.L{BMNBIIM
Shri A M. Tariq:

Will the Prime Minister be pleased
to state-

(n) whether Government of India
are aware that in the Concise Oxford
Dictionary, Kashrmur has been men-
tioned as a part of Pakistan while gv-
ing the defim‘ion of Palistan, and

(b) if so, the steps taken by Gov-
ernment to get the mistake rectified*®

The Parliamentary Searetary to the
Minlster of External Aflairs (Bhri
Sadath All Khan): (») Yes, Sir

(b) Our High Commussion in London
which took up the matter with the
Clarendon Press, Oxford, has been
informad that the publishers propose
to drop this particular entry in the

"gives a novel definrtion of Azad Kash.

mir as a corner of Pakistan, and if
30, what steps have been taken by
Government to eliminate these grand
ideas from the publicatijons of thie
paper which is always friendly to-
wards India except perhaps that it s
the other way about when it comes
to

ernment Is responsible, we draw the
attention of that Government to it

Shri Raghunath Singh: May I know
whether the circulation of the book
has been stopped in India or not”

Shri Jawaharial Nehru: Which book”

This bock,
the dictionary

tion because Pakistan has been de-
scribed as part of India

Shri A. M Tarig: May I know whe-
ther in this dictionary the definitien of

make carrections in this regard®

Shri Jawabarial Nebru: [ do not
think so

Shri Tangamani: May I know whe-
ther the Commonwealth publication
known as The Commonwealth in Brief
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shows Kashmir as a separate entity be-
longing neither to Pakistan nor to
Indls, and if so, what steps Govern-
ment have taken to rectify the same?

Mr, Speaker: How does that arise
out of the main question? The mamn
guestion only refers to the Cm'ld-le
Oxfjord Dictionary. The hon, Minis-
ter cannot be expected to know every-
thing about everything.
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Some NMon, Members: May we have
the reply in English also?

Shrimat! Lakshmi Menen; (a) Copies

of two letters addressed by our Pes-
manent Representative in the United
Nations to the President of the
Security Council and Pakietan’s reply
are laid on the Table of the House.
[See Appendix I, annexure No. 1].

(b) Copies of our Permanent Re-
présentative's letters have been dis-
tributed to all members of the Security
Council as Security Council documents.
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Mr. Speaker: Order. order The
hon Member must only ask a ques-
tion and not go on making a speech.

I do not think the hon Member has
asked any question at all.

Shri Vajpayee: May 1 know whe-
ther this question of the construction
of the Mangla Dam was raised at the
meeting that our Ministers held with
the representatives of Pakistan recent-
ly, and if so, the result thereof?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): No. That meeting was con-
fined to discussion of border issues on
the eastern side,
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Shrl D. C. Sharma: May ! know
whether this dispute will be referred
like the canal water dispute to any
international agency- like the World
Bank, so that it may be solved
amicably?

Oml Answers KARTIKA 25, 1881 (SAKA) Oral Answers 6

Shri Jawaharisl Nehru: No; not in
that sense. This dispute essentially is
a part of the Kashmir dispute; that is
a part of Kashmur. But the hon.
Member 1s correct in thinking that it
may be connected with the canal water
issue. In that sense, there is no ques-
tion of any dispute: the dispute is
about Kashmir, if you like. The other
is the question of an arrangement
about canal waters, about which we
are dealing with Pakistan.

qATET Qe & weafe & gé @
WA I Aw W IR § fedr @
e 9T ara g g€ @ 0 owm
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R ow 92 ® fa gt W W
g 91X IR 57 aw gf o )

Shri N. R, Muniswamy: May I know
whether Government are aware that
the USA has offered both financial and
technical aid for the construction of
this dam, and if so, the reaction of
Government thereto?

Shri Jawaharial Nehru: I have just
stated in reply to Shri D. C. Sharma's
question that there are two parts of
this matter. One 1s a question that
arises over our territory in Kashmir
State even though that might be
occupied by Pakistan, and our claim
that they should not do anything on
the territory which is ours. That is
one question which is part of the
Kashmir issue,



other governments, are, at the in-
stance of the World Bank, offering con-
siderable sums of money to Pakistan.
That is not directly our concern—what
money they offer to Pakistan in cun-
nection wi‘h the development of their
canal system.

Shri Tridib Kumar Chaudhuri:
May I know if the 122 villages which
are likely to be submerged by the
construction of the Mangia Dam are
all in Pak-occupied territory and if
any portion of Indian-occupied tuiri-
tory in Kashmir or territory which...

Shri Vajpayee: We are not ‘occup-
ing’' any territory there.

Shri Tridib Kumar Chaudhori:
Territory which is under our mlitary
occupation. (Interruptions).

Shri Nath Pal: It is Indian territory.

Sbhri Tridib Kumar Chandhurl:
It is Indian territory but occupied by
our forces, (Interruptions).

Shri Vajpayee: No, Sir.

Shri Tridib XKamar Chaudhari:
Certain pqlions are under our oc-
cupation.

Shri Nath Pal: It is defended by
our forces.

Skri Tridlb EKamar Chausdhuri: 1

stand corrected. But there is & cer-
tain part which is under our occupa-
tion. Is any part of the territory of
Kashmir which is under our occupation
likely to be affected by the construc-
tion ef the Mangla Dam?

Mz, Speaker; Next question, There
is too much of assumption in the ques-
tion.

Recruliment of Ladour in Gonskhpur
.|..
Shri Keshava:
"‘{mw":

Will the Minister of Labour and
Employment be pleased to state:

{a) whether it is a fact that Gov-
ernment have appointed an Informal

. Committee to go into the question of

recruitment of labour in Gorakhpur;
and

(b) whether any report has been
submitted by the said Committee?

The Deputy Minister of Labouwr
(Shri Abld AlD): (a) Yes

(b) No.

Shri Keshava: May I know £ it is
not a fact that this Committes was
appointed in pursuance of an assur=
ance given on the floor of the Fouse?
If so, what is the reason for, and signi-
ficance of, makiig it an  Informal
Committee?

Shri Abid All: First, it was discissed
in a meeting of some MPs. and sub-
sequently, during the course o! dis-
cussion here, my senior colleague an-
nounced that some MPs. have bean
invited to visit the camps. Therefore,
it was classified as an Informal Com-

mittee,

Shri Panigrahi: May I know whe-
ther till the Report is submitted, Gov-
ernment propose to set up any Em-
ployment Exchange there for  re-
cruiting labour?

Shri Abld Ali: There are Employ-
ment Exchanges already there,

Shri Tangamanl: May I know what
are the terms of reference of this Com-
mittee?

Shri Abid Ali: There should be no
distinction whatever between, Gorakh-
pur labour and other workers at work
sites. As many of the existing facill-
ties as possible which are not incon-
sistent with the above, should be made
available to future recruits. There
should be security of employment to

rexruited

thenhtiupbm
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through the Gorakhpur lsbour or
ganisation even after the abolition of
the organisation.

Shrl K N, Pandley: Is it not a fact
that the announcement was made in
the House about the constitution of
the Committee and the decision to
visit the camps was taken m the firs:
meeting of the Commuttee? If so, how
can if be an Informal Commuttee*

Shri Abid All: It has been termed
as informal

Shri 8. M Banerjee: 1 wan: to
know what 1s the present method of
recruitment in Gorakhpur and whe-
ther the recruitment centre which
was exusting has been wound up

Shri Abid Ali: There 1s a recruit-
ment centre Thcse who want to work
in coal-mines eome there, the va~an-
cies available are offered to them and
the number of required workeis 1s
recruited

Shri Sinhasan Singh. May I know
whether the Report of the 80 called
Informal Committee will also be treat-
ed as informal or it would be tazen
into consideration formally by Cov-
ernment”

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
When I announced the appointment of
sueh a Committee, the intention, of
course, was that our decwsion woul
be influenced by the findings of that
Committee

Shri 8. C Samanta: When this re-
crul‘ing agency is abolished, will any
other agency be set up for recrut-
ment?

Shri Abid Ali: The Employment Ex-
changes will attend to that work

Shyl Tridld Kumar Chaudhuri: May
I know if the Government of Uttar
Pradesh has been consulted on this
matter and its wishes ascertained in
the matter of recruitment of Gorakh-
pur habour under which employment
was provided to a large number of
Iabour force in Gorakhpur and other
districts in eastern UP?

Oral Answers 10

Shri Abid Al: Yes, Sir
Export of Iron Ore to Csechoslovakia

*4. Shrl Panigrahl: Will the Minis-
ter of Commerce and Indmstry be
pleased to refer to the reply given to
Starred Question No 1140 on the 11th
March, 1859 and state

(a) whether negotiations for the
supply of one million tons of iron to
Czechoslovakia have since been com-
pleted, and

(b) if s0, when this export arrange-
ment 1s proposed to be implemented?

The Deputy Minister of Commerce
and Industry (Shri Satisk Chandra):
(a) Yes, Sir

(b) Supplies are already being
made

-

Bhri Panigrahi: May I know what
15 the quantity which has been nego-
tiat.d and which has been supplied
so far?

Shri Batish Chandra: One mullion
tons 15 proposed to be exported to
Czechoslovakia in 1958-60 Out of that,
363 lakh tons have been exported
upto Septembir, 299 lakh tons are
likely to be exported upto December
and about 338 lakh tons are lhikely to
be exported from January to March
1960

Shri Achar: May I know whether
the iron ore being exported to Czecho-
slovakia 1s through the west coast ports
or from Orssa?

Shri Satish Chandra: Mostly from
west coast ports.

ot fqfy forw ¢ & e STgeT R
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Rat € W wrawwwar 7 T
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Shri 8. C. Samanta: May I know
flom which mine the ore will be
supplied?

Shri Satish Chandra: This is sup-
plied from several mines. There is
the high-grade ore, the medium-grade
ore and the low-grade ore. It has to
be supplied from various mines, from
Hospet, Bellary, and from other ageas
The supply is going on from several
areas,

Shri T. B. Vittal Rao: May I know
if the ore that will be exported to
Czechoslovakia will be mostly from
the private sector or will the public
sector also participate in this?

Shrl Satish Chandra: There is no
private sector n 1ron ore exports
Exports are canahised through the
State Trading Corporation.

Shri T. B. Vittal Rao: My question
is whether 1ron ore that will be used
for export through the agency of the
8T.C will also be from the private
sector.

Shri Satish Chandra: The STC
enters into contracts directly Mines
are owned by the private sector—
mostly—and the exports are made by
the State Trading Corporation

Efficlency Code
+

(a) whether it 158 a
employers’ reaction to the proposed
EfMiciency Code formulated and cir-
culated by Government has been
generally unfavourable;

(b) whether any discussions about
the Code were held with the em-
ployers; and

{c) it so, the results of the discus-
sions?

8
£
g

The Parllamentsry
Minister of Labour and Employment
and Planning (Shri L. N, Mishra): (a)
and (b). Discussions are proposed to
be held shortly.

(c) Does not arise.

Pandit D, N, Tiwarl: May 1 know
whether Government have recelved
the reactions of mill-owners or em-
ployers to this proposal? If so, what
are they?

The Minister of Labour and Em-
ployment and Plannjng (Shri Nanda):
This 18 at a very rough draft stage—
first draft—and it was communicated
to the parties for their repctions.
Some of them have objected to some
of the provisions; some of them feel
that possibly 1t 1s premature. But we
are going to discuss this matter to-
morrow with the representatives of
the employers and later on with the
representatives of the workers

Pandit D N. Tiwarl: May I know
whether this matter was discussed in
the National Productivity Council at
any time?

Shri Nanda: Yes, I also spoke +to
the Council on the subject

Shri Ram Krishan Gupts: May I
know whether the employers have
submitted any alternative proposal?

Shri Nanda: The employers have
Just made some general comments,
but, as I said, we are going to discuss
this whole matter with them to-
morrow

Shri 8. M. Banerjee: I want to know
what 15 the definition of this ‘efficiency
code’, and whether this was ever dia-
cussed in any of the Labour Confer-
ences. If not, why not?

Shri Nanda: It was mentioned
generally in a number of tri-partite
meetings. The intention to make such
e code was conveyed to the members
and later, & draft was prepared, which '
is now being circulated.
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Skri B K. Gatkwad: Who were call-
od on behalf of the employees to dis-
cuss about this?

Skri Nanda: The representatives of
the Central organusations of the
employees who attend the tripartite
meetings.
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Pandit D. N, Tiwary: May I know
whether any complaint has been
received by the Government that
these producers indulge in black-
marketing and send their goods else-
where?

Shri Manubhal 8hah: The position
this year 18 rather on the happier side
As against the internal demand of
sbout 10 million tyres and 10 million
tubes the production is going up to
11 million tyres ang 11.5 million tubes
and we have, therefore, earmarked an
export gquota of a million tyres and a
million tubes, There is no question of

blaekmarketing in cycle tubes and
tyres,

¥ wae g : wr ot e WY

ww ¢ fs @mw e awd wew

Orat Answers 14

T 3 et it e e e Faes
2?4

Wt wpek Wy : Tt TR
atfen & ol vt Hawf o
{ vy fis Fxrc agE W wERA @A
gz oo S agdw g fg e
gy d e oyt & fewea §)

¥ Moy T w0 R
7wy fis garQ wroegwan & wive
v ngd W gug e a9 § o
arenr wg g fe ot wfies w §
2 Ty a9 Y€ argT Rwd ¥ sgwen
¥ omat ?

Wt wpwrk Wy A7 wwEwfe
% fafergt zgd o ow  fafeg
AT § g v 6 gy wfaw
TR

Aluminiom Plant at Rihand

+
Shri Ram Krishan Gupta:
Shri Bhakt Darshan:

Will the Minuster of Cemmerce and
Industry be pleased to refer to the
reply given to Starred Question No.
878 on the 28th August, 1959 and
state:

(a) whether negotiations between
Shn G. D. Birla and M/s Kaiser
Engineers of U.S A. regarding capital
participation and technical collabora-
tion for the Alumium Plant at
Rihand have since been finalised;

(b) if so, the result thereof; and

(¢} the nature of steps taken so far
or proposed to be taken for setting up
this Plant?

The Minister of Industry (Shel
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House.
{8es Appendix I, annexure No. 2].
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Shri Tengamani: May ] know
whether the Government will encour-
age the particapation of Kawsers in the
equity capital also? I find from the
statement that the Birlas will have to
contribute Rz 440 lakhs and the
Kusers, Rs 160 lakhs,

Bhri Maswbbai Bhak: Yes, Bir 25

per cent equity participation by
Messrs Kaisers of the United States

the brosd approval of the Govern-
ment 8 given and agree-
ments of such a nature are not dis-
clogsed unless

gang to be set up will be
by the end of the Second Plan?

least three years and we expect the
plant will be completed by the end
of the second year of the Third Plan

ot wev voiw : forg wiw @ wod
T e v o §, % v
g fomede stex o wn d
YEE T @€ §f wrm?

ot wpwrf Wy A AN wr
fis frelr i o & qut e
Sow ¥ o Iwd A e

15 the percentage of the to al electr:-
city capacity of Rihand which will be
utiliged for this plant and at what
rate would 1t be givent?

Shri Mannbhal Bhak: Actually, in
the fAirst four or five years of produc-
tion, it may be about 30 per cent but
later on 1t may go up to 60—70 per
cent. One does not know how far
Rihand wall further be developed. So,
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techniques of employing puppetry m
film-making;
(b) if so, whe her this request has

been accepted by the Soviet Umon,
and

{c) whether any agreement has been
reached in this regard?

The Parlinmentary Secretary to the
Minister of Information and Broadcast-
ing (8hri A. C. Joshi): (a) An informal
enquiry was made from the Govern-
ment of the USSR whether they
would be able to provide facili 108 for
the training of some staff of the Films
Division and All India Radio i1n the
technique of puppetry

(b) The Government of USSR ex-

pressed their willingness to consider
the request

{¢) No, mr No proposal for train-
g in puppetry is being considered at
present.

Shri 8. C. Samanta: May I know

how many persons are going to be sent
abroad for this purpose?

The Minister of Information and
Broadcasting (Dr. Keskar): It was
explained earlier that we have at
present no such proposal The occa-
sion for making this request was this
When a delegation had gone to attend
the film festival 1n Moscow, m the
course of a visit to the puppetry sec-
tion, an enqu:ry was made casually.

(a) the nature of progress made so
far in setting up the Film Institute;
and

(b) when it will start functioming?

The Parliamentary Secretary to the
Minister of Information and Broadcast-
ing (Shri A C. Joshi): (a) and (b)
Suitable accommodation and neces-
sary equipment are still bemng looked
for It 18 difficult therefore, to be
precise about the date of its function-
ing

Shri 8. C. Samanta: What are the
instruments that are not available?
For the last one year, this 15 bemng
discussed

The Minister of Information and
Broadcasting (Dr. Keskar): 1 had
occasion to explain before that foreign
exchange will be required In some
quantity m order to get equpment
for the proposed Film Institute
Originally we had hopes of getting a
large part of the equipment locally
Now, we find that it s not possible
to do so Mainly for this reason, we
have not been able to make a start
We are trying to get the necessary
equipment either by buying 1t from
some of the existing concerns or, of
necessary, by importing them If we
have to import them, it 15 posmble
that it may be still further delayed

Shri Subodkh Hansda: May I know
whether the details of the courses and
admissions had been worked out?

Dr. Keskar: The course i1s prach-
cally ready but as I samd just now,
until we get the necessary preluminary
things done, we do not want to pro-
ceed further

Shri D. C Sharma: May I know af
the Minister can give some firm date
by which the nstitute will start
functioning because it has been on the
anwil for a long time?

Dr. Keskar: No, Sir I cannot give
any firm date

Shri Ansar Harvani: Has any assist-
ance been sought for this from the
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UNESCO and if any help has been
given, what is the nature of the help?

Dr. Keskar: UNESCO has given
help regarding our educational TV
unit but not to this particular project.

8hri 8. C. Samanta: As the accom-
modation is not available here, may I
know whether the Government Is
thinking of shifting the institute to
any other place, where accommodation
may be aveilable?

Dr., Keskar: We have got two or
three alternative sites in view. The
main difficulty will not be about
accommodation but about equipment
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Shri C. K. Bhattacharya: Sir, will

the reply be kindly read m Enghsh
also?

Mr. Speaker: The answer may be
read in Enghsh also

Shri Abid All: (a) From the avail-
able reports it appears that quite a
large number of newspaper establish-
ments have already umplemented the
recommendations of the Committes.

(b) No such case has been brought
to our notice.

(c) Does not arise,

oft W wel® ;¥ Al wowe R
wrr § gy o ondt § e soofndy
quert ¥ wfwfa & ot fewifw &
oY guet wr FOR © WX onfy ow agy
& vt § o Ml wft ol



n Oral Answers XARTIKA 128, 1881 (SAKA)
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Shri Joachim Alva: Is Government
aware of the impending strike by the
Press Trust of India employees® Does
the impending strike arise out of the
recommendations of the Wage Board
Award? May 1 know what action
Government has taken mn hand to
settle this dispute and avert the strike?

The Minister of Labour and Employ-
ment and Planning (8hri Nanda): Sir,
I may say a word about this matter

- te. the strike that has been in the
offing. We are going to meet tomorrow
the representatives of both the parties
to deal with this matter, and 1 hope

samething may be done to avert this
strike.

Shri Ansar Harvani: Are the Gov-
ernment aware that a number of news-
papers have been closed down and a
number of journalists have been dis-
missed with a view to avoid imple-
mentation of the Wage Commixtee's
award?

ot wrfex ot . i g1, T AR
gy

Shri Muhammed Elias: Just now
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complaints about the non-implemen-
tation of the Wage Committee's award?

Shri Abia Ali: No specific complamnt,
as the hon. Member says, has been
received; but it should be appreciated
that this subject is within the Btate
sphere, and whenever anything of that
kind 1s received we send it to the
State Government for taking appro-
priate action. .

Shri S. M. Banerjee: 1 want to know
the total number of newspapers who
have mmplemented this recommenda-
tion, the number of those who have

not implemented and the reasons for
the same.

Shri Abid Ali: 118 have implement-
ed, one has partly implemented 1t and
9 have agreed to implement it.

Shri B. C. Kamble: In his main

answer the hon Deputy Minster said:
“From the available reports it appears”

that there are no complaints Will he
be pleased to place those reports on
the Table of the House?

Mr. Speaker: Order, order; m that

context the word “reports” has got a
different meaning altogether
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Shri Nanda: | wish to point out that
the information before me shows,
although 1t reveals that there has been
considerable progress in the matter of

implementation mn various States that
thig progress is uneven. And, although
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it s true that the States wre rasponsi-

ble for this implementation we cannot

feel ourselves entirely absolved from

the responsibility of doing

about the matter. I feel that we will
to take up this question soon, in

establishments have implemented the
recommendations we may have to
consider some further legislative pro-
vision about it. I find that there was
no provision for penalties for non-
implementation. We may have to do
samething about that, Also, the
current procedure under the Indus-
trial Disputes Act may not be entirely
and very conveniently applicable to
that, and something will have to be
done about it.

Shri Bra) Raj Singh: What is then
being done in the Allahabad case for

the prescnt?

Shri Nanda: That is, I think, before
the Tribunal

Shri Panigrahi: May I know the
number of working journalists who
have been dismissed s0 far in the
different States and the number of
papers which have been closed down
with a view not to implement the
award?

Shri Abid Alf: If the hon Member
gives separate notice the information
will be obtained and supplied.

&hri Joachim Alva: Just as the
Registrar of Newspapers is keeping a
record of existing newspapers, has
Government got a record of the news-
papers that have gone to the wall after
the Wage Committce submitted its

which gave a good fight during the
freedom struggle and have closed down
a8 a result of the Wage Committee’s

decixion?

Sl ABM AH: Wa have a rough
jdes sbout it; the hon. Member also
ovows that

ot waw wolwr : woelte i @
¥ wgr fie o PrekaY w6t vy F Ry
TR W U g g g+ Kfew
faeely t Y Wy o & wwrla
1w i e fag S aomT el
fredard wgge woft § 7 agiax
ow waat dfns ow § o fie fre selt
] g wifgy |fer wg o B Ao
wefy F wawar § forad fis wdnfodt &
T A TR I T T Wt KA
geeTc 5g firere vl §?

Wt mfex et : wwefty
W T AR F Sy g o wwdiw
T ot e mtwk wd wgar

Skri C. K. Bhattacharya: Will the
hon. Minister kindly state who is the
authority to decide as to which papers
fall m which class?

Bhri Nanda: If a dispute arises it
can go before the machinery under the
Industrial Disputes Act, for procedure
of conciliation and, later on, of adjudi-
cation But, as I have pointed out a
little earlier, I do not think this s
really a very convemient procedure in
this case and we are thinking of doing
something about this matter,

Shri C. K. Bhattacharya: I want to
know whether this question can be
decaded before a dispute arises

decde as to which papers fall in which
class even before a dispute arises so
that there is no dispute at all?

Sbrl Nanda: That is part of the
decision as to what paper is to be in
what class.

Mr. Bpeaker: The hon. Member Is
making a suggestion that even

a dispute actually wrises there must
be some authority to decide this,

Shrimati Resu Chakravarity: The
hon. Mamber wants t0 know whether
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there {s any machinery for the cate-
gorisation of the newspapers.,

Shri Nanda: The angwer to that has
already been given. There should be
somebody; we will do something about
it.

Shrimatl Rennks Ray: In view of
what the hon, Minister has said, would
he consider bringing the amending
legislation during the course of this
session?

Shri Nanda: Sir, I have given some
inkling of what we propose to do
about the matter.

Shrimatl Renuks Ray: Would be
consider doing it during this session?

Shri Nanda: It may be so, if the
time of the House permits such a
course,

T.V. Bets

+
Shri Vajpayoe:
o33, J Shri Assar:
Shri Muhammed Elias:
Shri Rameshwar Tantia:
Will the Minister of Information
and Broadeasting be pleased to state:

(a) the mumber of television sets
installed in and around the Capital in
furtherance of the experimental televi-
sion service of the All India Radio;

(b) the average s'rength of the
sudience that attends any particular
television programme of the All India
Radio;

(¢) whether Government has taken
note of the criticism that most of the

programmes  arranged are too
‘pedan‘ic’; and

(d) Government's reactions hitherto
in respect of the experiment?

The Minisier of Information and
(Dr. Keskar): (a) and
(b). Twenty-one television sets have
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hoped to increase the number of sets
to about 60 soon.

(e) and (d). Government has seen
some press criticism about these pro-
grammes, However, it was made
clear at the very outset that these
programmes are predominantly educa-
tional in character and meant for
schpols and community centres, In
spite of this explanation, some eritics
expect the programmes to be of an
entertaining type, which is not pos-
sible as this is not the main purpose
for which the unit has been started.
This experimental unit also hopes to
serve the purpose of assessing the
value of this medium for educational
and cul‘ural work.

It will take some time before an
evalustion can take place and the

work of this programme is put on a
stable basis.

Shri Vajpayee: Has the Government
prepared any programme for the
installation of TV sets in other cities
of India as well?

Dr. Keskar: As the experimental
uni''s range does not go beyond IS
to 20 miles, the question of distribut-
ing the sets in other parts of the voun-
try does not arise for the present

programmes. They are
schools and community centres. There
is a committee being formed, of edu-
cationists and people connected with
community work, in order fo help in
the formulation of this programme.

Shri Muhammed Eliss: Just now the
hon. Minister said that in 21 commu.
nity centres television sets have been
installed. May I know what policy
to choose these places to set up these
television centres?

Dr. Keskar: That is done by a com-
mittee of the All-India Radio officials
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from out of g large number of applica-
tions from community centres in
Dalhi. We have had naturally more
applications than we have been able
to satisfy but a list has been prepared
and as sets come in they will be given
to the other centres in the order of
merit which has been prepared.

Shri Sopakar: What is the total
capital invested and what is the
foreign exchange content in this pro-
gramme?

Dr. Keskar: There is another ques-
tion regarding this, but I may inform
the bon. Member that the total ex-
penditure is round about Rs 2§ lakhs
of which the foreign exchange content
would be less than Rs 15,000

Kirtinagar Colony

+
Shri D. C. Sharma:
*12. { Shri Naval Prabhakar:
Shri Bhakt Darshan:

Will the Minister of Rehabilitation
and Minority Aflairs be pleased to
refer to the reply given to Starred
Question No. 712 on the 24th August,
1839 and state the further progress
made so far in completing the deve-
lopment work in Kirtinagar Colony
set up by the Rehabilitation Housing
Corporation?

The Deputy Minister of Rehabilita-
tiom (Shri P. 8. Naskar): The balance
of work in respect of sewerage is ex-
pected to be completed by the end of
current year. 85 per cent of the
has already been done.

18

D, C. 8harma: What part of
funds allocated for the con-
of this colony has been spent
and what is left now to be

B3¢
th

P, 8. Naskar: The construction
and other works like the laying
roads, water-supply, etc. were done
the Corporation which is just look-
this colony. The Governe
not allocate funds directly.

EIR
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Shri P. 8. Naskar: 1 have not got
the information with me at the
moment.

Shri Naval Prabhakar: rose—

Mr. Speaker: The hon. Minister has
given all the information that he has

in his possession at present.

oft v § g oren Wi
§ fs og N meer aga e d v 4,
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Shri P. 8. Naskar: The essential
Services have not been unduly delayed.
'or a certain technical reason, only
e water-supply and the sewage could
Lot be completed so far, but I can
Lssure the House they are likely to
be completed within this year

Export of Dried Prawns

*14. Shri Kodlyan: Will the Minister
5f Commerce and Industry be pleased
o state:

(a) the steps taken by Governmeat
!n 1959 to increase the export of dried
brawns to foreign countries;

(b) whether. as a result of these
Steps export of dried prawns has
Increased; and

(¢) if so, to what extent?

The Deputy Minister of Commerce
4nd Indusiry (Shri Satish Chandra):
‘a) to (c). A statement is Iaid on the
Table of the House.

STATEMENT

(a) The following action has been
taken during 1959 to promote exports
4f dry-prawns from India;—

(i) Dried Prawns are exporisd
from India mainly to Burma,
Ceylon, Mauritius, Cuba, Malaya
and Hongkong—Burma acoounting
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for 70 per cent of the total ex-
ports. In May, 1959, the Burmese
Purchase authorities suspended
imports from India due to shght
incremse 1n prices Timely inter-
vention by Government facilitated
egports for the time being and
long term arrangements are being
made with the Government of
Burma

(n) Prawns have been included
in the schedule of items available
for export from India 1n the
various trade agreements conclud
ed from time to time

(1) Prawns are zlso being dis-
played in the various exhibitions
and trade fairs held abroad from
time to time

{iv) A Registered Exporteir<
Association 15 being formed at
Cochin for organising the expor*
trade on sound lines and regulat-
ing the quality of dned prawns
exported

(b} As a result of these steps moct
of the accumulations of dried prawns,
lying packed for Burma have since
been cleared Although the result of
the other steps mentioned above can-
not be lnked up directly with ex
ports, it has been observed that ex
ports of prawns to Ceylon, Singapore,
Hongkong and Mauntius, which nor-
mally import prawns m dred condi
tion, has increased during the current

year

(¢} No separate figures for dried
prawns exports are available ‘Dried
Prawns' as such are not classified
separately in the Indian Trade Classi-
fication but are included under the
head “Prawns, fresh, chilled, frozen,
salted, dried or simply cooked”

Skri Kedlyan: From the stalement
1 find that long-term arrangements
are being made with the Government
of Burma for the expor: of dried
prawna. ] want to know the total
annual quantity of dried pawma to
be sxported to Burma under these
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Shri Satish Chandra: Long-term ar-
rangements are under contemplation
A delegation came from Burma recent.
ly and had discussions at Cochin A
Prawn Exporters’ Association 15 being
organised, and long-term arrange-
ments are contemplated They have
not yet been finalised The trade is
in private hands There was some
difficulty a few months ago, 1t has
been got over for the time bewng

Shri Kodiyan: From the statement
1 also find that the Burmese pur-
chasers suspended the 1mport from
India in May this year due to a shght
increase In price I want to know
whether the Burmese authorities
finally agreed to purchase these dried
prawns according to the increased
price or at a shghtly decreased price?

Shri Satish Chandra: I said just now
that in the month of May there was
some difficulty The Burmese stop-
ped umporting dried prawns suddenly
from India They alleged that the
priccs had been increased by our
exporters suddenly and they could
not purchase at those prices The
Government of India intervened a
delegation came and as a result of the
delegation’s wisit most of these bags
of dried prawns which were lving at
Cochin port had been cleared

Shri Tangamani In regard to item
(¢) of the question may I know how
much of dned prawns was being ex-
ported to Burma® I want to know
the quantity and the value

Shri Satish Chandra: I have not got
the figure for dried prawns alone In
the trade classification they are all -
cluded together It may be dred
prawns, fresh, chilled, salted or cock-
ed They are all put together 8o,
I cannot give the figures separately for
dried prawns

Shrl Tangamani- I mean the prawn
vanety

Shri Satish Chandra They are all
included under a single head

Shri Tangamani: The mawmn unporter
from India was Burma and owing to
certain reasons that import was



: 5,000 bags
were lying at Cochin port when this
dispute arose, 4,000 bags have already
been cleared and 1,000 bags are In
the process of being exported now to

5

Bhri Punnoose: May I know whether
the Government have made any effort
to find fresh, new markets for these
commodities anywhere else and with
what result?

go to the United States and Sweden.
The exporters themselves are boung
organised into a registered assocation
for the promotion of exports. Govern-
ment will extend to them as much
help as possible.

Nuclear Tests in the Sabara

+
'Shrl Narasimban:
Shri Sadhan Gupta:
Shri Warlor:

*15. [ Shri T. B. Viital Rao:
Shri Kediyan:
Shri Rawmeshwar Tantia:

Wil the Prime Minister be pleased
t0 state:

The Prime Minksder and Minister of
External Affairs (Shri  Jawsbarial
Nehro). Well, il b anyor's wii-
mate. We hope they will be aban-
doned.

Shri Warlor: A report has appeared
in the press that the French Govern-
ment is again trying to have their
tests in Africa. What more steps can
we take in that matter?

Shril Jawaharlal Nehru: We have no
further steps in view at the present
moment. I do not think it will be
necessary.

Shrimati Renw Chakravarity: May
1 know, in this resolution, when it
whas adopled in the General Assembly,
what were the nations of Asia and
Africa who opposed it? Was it com-
pletely unanimous from the polnt of
view of the Afro-Asian nations?

The Minister of Defencs (Shri
Krishag Menon): The resclution was
tully supported by the Asio-African
countries. There was another resolu-
tion, milder in character, which was
defeated.

Proadossting Blation st Darkhangs

*16. Shri Anirndh Stoha: Will the
Minister of Information aad Nread-
csating be pleased to siate:

{a) whether the Covernment of
Bfhar have forwarded & memorandum
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%0 the Centre for opening & brosdeast-
g station at Darbhangs;

{b) whether Gevernment have con-
sidared the proposal; angd

{e) if so, the decision thereon?

The Parllamentary Secretary to the
Minisier of Information and Broad-
qnsting (8hri A. C. Joghi): (a) Yes, Sir.

{b) and (c¢). Darbhanga receives
good reception throughout the year
from the 20 KW MW transmitter at
Patna and the local talent find an
sdequate outlet through the Station
at Patna. Moreover there is no scope
for additional stations in the plan at
present. It has not been, therefore,
possible to consider the proposal
favourably.
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Will the Minmter of Labour and

be pleased to refer to
the reply given to Starred Question
No. 1026 on the lst September, 1650
ang state:

factories have since implemented the
secommendations of the Wage Board
for the award of intenm relief to
warkers in Sugar Industry; and

(b) if not, the steps being taken by
Government for effective
tion of the same?
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The Farliamentary Secretary to the
Minisier of Labour and Eniployment
and Flanning (Shri L. N. Miskra): (a)
According to the informatien avall-
able, 17 more factories have started
implementing the recommendation.

(b) Efforts continue to be made by

Shri L. N. Mishra: 128 factories
bave implemented and 15 remain.

Shri T. B. Vittal Rao: May I know
whether the Government have as-
certained from the mmll-owners the
cessons for not implementing this?

Shri Tangamani: On a previous oc-
casion, we were told that 108 out
of 140 faclories have gtarted imple-
menting this. Today we are told that
17 more have started ting it.
Are we to take it that 125 out of 140

that he will be able to submit the
report by September, 1980 or is it the
Government’s own idsa?

May I make it clear that when we
set up a board, we do not control its
speed. It has to look after itself, If
it wants any facilities from us, we
are prepared to give them but we
cannot tell it in advante that it must
do it within a month or two months.
It must do its work properly.



Skl L. N. Mishra: Bihar 3, Madhya
Pradesh 1. Madras nil, Orissa 1, Uttar
Pradesh § and Punjab 1. total 15.

(a) whether residential flats Nos.
1,8, 15, 21, 22 »n Indra Market were
released from auction though dee-
lared unaliottable;

(b) if so, the reasons therefor; and
(¢) whether the first instalment of
cost realised from these flats will be

%
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Pt, Gangadhara Siva: When the
flats were declared to be auctioned

and unallottable on 9th May, 1959, 1
would like to know why it was done.

Bbyf P. 8. Naskar: In the origmnal
answer, due to a clerical error, 1t was
said that one fiat was declared allott-
able. We have corrected it and now
we find that 8 flats are allottable

Bogus Registration of Plols

‘1%, Shri Amjad All: Will the
Minister of Rebsbilitation and Mine-
tity Afairs be pleased to refer 1o the
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tion (Shri P. 8, Naskar): Steps are
being taken to cancel the lease deeds
and the official found responsible is
being prosecuted

Shrli Amjad All: May I know for
how long this process of bogus re-
gistration 1s hkely to continue?

Shri P. 8. Naskar: We deal with
cases that come to our notice imme-
diately

News Agencies

+

2 Shri Tangamani:
Shri Radha Raman:

Will the Minister of Information
and Broadeasting be pleased to refer
to the reply given to Short Notice
Question No 18 on the 12th Septem-
ber, 1959 and state:

{a) whether the applcations
receiveg from the News Agencies for
recognution have since been consider-
od;

{b) if so, the decimion taken there-
on; and

(c) the names of the News Agencies
which have been granted recognition?

The Minister of Information and
Broadeasting (Dr. Keskar): (2)
Only two applications were Te-
cetved by Government, one of
which has been  withdrawn for
redrafting according to the conditions
laid down by Government. The other
is an application for expansion of
service,

(b) and (c). No question of recog-
nition arises. Government has only
laid down conditions for the mmple
purpose of granting certain specisl
facilities for communication,

Shri Tangamani: May I know the
names of the news agencies which have

been granted recognition by the
Government? -~

Shrl A. C. Joshi: I require notice
for this question.

o wererw g : W Dfearied
Wzl mer w wmyw ¢ e fpgem
wmere wfefy firdr & Efwfwee &
et & wf arar & vl g
O & qrE qg e W WK
N o g A fraifar &Y § v
Wt s afafe qo waft ¢, /feT
Jom afrer m Rmmom o f ?

Shri Raghunath Singh: What is the
reply? We want to know the reply.

Mr Speaker: The Question Hour is
over

Shri Braj Raj Singh: May I submit
that this 13 a way of evading the ques-
tion? This should be mllowed to be
answered

Shri Muhammed Elias: With regard
to the adjournment motion that we
have given notice of, we are not rais-
ing 1t but we would like to submit

Mr. Speaker: Order, order. The
hon Member should not interrupt hike
this ‘The Question Hour is over. I
can only say that hon Ministers should
try to be here during Question Hour,
unless, of course, the other House is
also sitting Now the hon. Parlia-
mentary Secretary 15 not able to
answer the question So, I expect, and
the hon. Members here expect, the
hon. Minister to be present here to
answer the questions and not to create
the impression that there 15 anything
to be avoided or evaded. I do not
thunk such allegations ought to be
made, (Interruptions). Order, order.
1 would request all hon. Ministers to
be present, as far as possible.

Shri Tangamani: The last question
has not been answered.

Mr. Speaker: 1 will allow this ques-
tion another time

Shrl Vajpayee: ! request that
Starred Question No. 30 may be taken
up now.

Mr. Speaker: Not now.
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(a) whether it is a fact that there
is a proposal to allow additional

42
houses in urban areag but had been

(b) if so, what instructions, if any,
have been issued in thiz connection?

The Deputy Minisier of Rehabilita-
tion _(sm P. 8, Naskar): (a) The

export of Indian jute has declined?

The Minister of Commerce (Shri
Kanungo): (a) Exports of jute sack-
ngs have, of late, declined. Various
factors including competition from
Pakistan have contributed to this
decline.

(b) Australia, West Africa, Belgium,
Cuba, Iran, Burma, East Africa and
Peru.

Central Information Service

*24. Shri J. B. S. Bist: Wil the
Minuster of Information and Broad-
casting be pleased to state the pro-
gress made in the formation of Cen-
tral Information Bervice?

The Minister of Information and
Broadeasting (Dr. Keskar): The
recommendations of the Union Public
Service Commission for the initial
mdaﬁonotthemrﬂceundtraules
of the Central Informatior Service
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Rules are awaited. It is hoped to
constitute the service actively on the
receipt of the Commission’s recom-
maendations.

Electrolytic Copper

Shri Warior:
“M{Mm
Bhbri V. P. Nayar:
Will the Minister of Commerce and
be pleased to state:

(a) the estimated requirement of
electrolytic copper for the next five
years; and

(b) the existing and proposed indi-
genous capacity for the period?

The Minister of Industry (Shri
Manubbal Shrl): (a) and (b). A
statement 15 laid on the Table of the
House.

SraTEMENT

(a) The requirements of electrolytic
copper (including those for manufae-
ture of copper conductors and thin
gauge wire for commercial use like
zari-making etc.) only for the coming
five ykars are estimated as under:—

1059-60 about 30,000 tons
1960-61 " 40,000 tons
198182 5055,000 tons
100263 65,000 tons
1963-84 " 80(85,000 tons

(b) A licence under the Industries
(Development and Regulation) Act,
1951, for the manufacture of electroly-
tic copper with an annual installed
capacity of 8,400 tons has been grant-
ed to Mjs. Indian Copper Corpora-
tion, Ghatsila (Bihar).

Indo-Pakistan Border Disputes
" Shri A. M. Tarig:

Nehru): (a) Yes, Sir,

(b) A statement on this subject is
being made after question hour,

Export of Balt

Shri Panigrahi:
.27 Shri Anfrudh Sinha:
*4 Shri Earni Singhji:

reply given to Btarred Question
No. 1264 on the fth September, 1050
and state:
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(b) 50, with which countries;

(c) whether coniracty with Indian
suppliers have also been signed by
now; and

(d) the extent of incremse in the
expott of salt since the Btate Trading
Corporsation took the responsibility for
its export?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandrs):
(a) Yes, Sir.

(b) Japan.

{c) Not yet.

(d) Exports of ses salt are canalized
through 8.T.C. Since June, 1950. The
quantity exported during June to
September, 1930 was 1,01,880 tons
against 82,785 tons exported during
June to September, 1058.

Loang Due from Dispiaced Persons

*28. Shri Ram Krishan Gupia:
Will the Minister of Rehabilitation
rmmm pleased to
te:

(&) whether it is & fact that huge
amounts as loans are due from dis-
placed persons;

tb) if so, the total amount due 5o

(c) the nature of steps takem or
proposed to be taken to recover this
amount; and :

(d) the results thereof?

The Deputy Minister of Rehabilita-
Hon (Shri P. 5. Naskar):

Eastern Zone

(a) Yes.

(b) Rs. 2085 crores (including
interest).

(c) and (d). Steps are taken by the
Sitate Governments and the Union
Territories to recover the loans ac-
cording to rules in force in the res-
pective States. In cases of real hard-

hoped that the pace of recovery would
improve.

Western Zone'

(a) and (d). The information is
not available ang it is felt that the
time, labour and expense involved in
its collection will not be
rate with the results to be
As most of the loans are being ad-
justed as public dues under the Com-
pensation Scheme, the amounts due
are not likely to be “huge”.

i
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Indian Delegation for participation in
China'’s Celebrations
Shri Vajpayee:

+30, < Shri Bibhuti Mishra:
4] Shri N. B. Muniswamy:
| 8hri Rameshwar Tantla:

Wil the Prime Minfster be pleased
to state:

(a) whether it is a fact that China
did not invite any official delegation

from India to participate in the decen-
nial celebrations of the Chinese

Republic;
(b) if so, India’s reaction to this
exclusion;

(¢) whether invitations had been
issued to private individuals or bodies?
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Sadath All Khan): (a) and (b) An
invitation was received, by Govern-
ment on the 27th September for parti-
cipation in the National Day celebra-
tions of the Chinese Republic on 1st
October, Because of the shortness of
timg as well as for other reasons, it
was not posmble for the Govérnment
of India to accept it

{c) Yes

Aluminium Plant in Salem

Shri T. B. Vittal Rae:
Shri Tangamani:

*31. { Shri Ram Erishan Gupta-
Shri N, R, Muniswamy:
Shri Vidya Charan Shukla:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
907 on the 268th August, 1059 and state.

(a) whether Government hav since
examined the report of the Italian
firm regarding the setting up of an
:memmm@m(m),

(b) 1f =0, the result thereof?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b) Based
on the report of the Italian firm an
application for grant of a licence under
the Industries (Development & Regu-
lation Act, 1851, for the setting up of a
plant to manufacture 10,000 metnc
tons of aluminium ingots has been
received from 8hn R Venkataswamy
Naxdu, Coimbatore The Government
of Madras have recommended the
application The application 15 under
consideration

Forged Passports

| Shri J, B. 5. Bist:
Shrimati Da Palchoudhuri:
Shri Ram Krishan Gupta:
Shri Halder:

Shri Kallks Singh:
Shrinmati Mafida Ahmed:

Rameshwar Tanila:
Ram Subhag Singh:
Hem Barua:
Ghosal:
A. Mehdi:
Gangadbar Siva:
Arjun Singh
Bhadauria:

Will the Prime Minisier be pleased
to state:

(a) whether the attention of Gow-
ernment has been drawn to the report
that 36 persons with forged Indian
passports tried to enter the UK in
the third week of QOctober, 1089;

(b) whether any inquirmes have
been made of the nationality of the
holders of these passports,

(c) whether Government intend
launching any prosecution agamnst
them, the travel agencies which made
arrangements for their passage and
those responsible for the 1ssue of these
passports; and

(d) whether there ig any plan to
tighten the measures further?

The Parliamentary Secretary to the
Minister of External Affairs (Bhri
Badath All Ehan): (a) to (c).
Altogether 52 persons were detained
by the British authorities on the
ground that the passports held by them
were forged All these persons were
sent back to India by the UK.
authorities On thelr armval in
Bombay they were arrested for alleged
offences under the Indian Penal Code
Enquiries into their nationality as
well as the offences with which they
are charged are proceeding Police
enquiries are also proceeding with
regard to the travel agencies and any
other persongs who may have been
involved 1n the preparation or the use
of forged documents

"y

%

EEERE
»

g

(d) Government have under con-
sideration varnous measures designed
to prevent travel on forged passports
and in particular to prevent illegal
emigration to the UK of iliterate
persons not conversant with English,
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Mahatms Gandhi’s Samadhi at
Rajghat

Shri Ramn Krishan Gupta:
. Shri D. C. Sharma:

Shri Naval Prabhakar:

Shri Bhakt Darshan:

Will the Mister of Works, Housing
and Supply be pleased to refer to the
reply given to Starred Question No

1081 on the lst September, 1989, and
state:

(a) whether Government have
scrutinised the estimate for the
Samadhi of Mahatma Gandhi at
Rajghat;

(b) if so0, the result thereof; and

(c) the nature of steps taken so far
for the construction of the Samadhi?

The Deputy Minister of Works,
Housing and Supply (8hri Anll K.
Chanda): (a) and (b). The estimate
has been scrutinised and sanctioned.

{c) Tenders for the work of pile
foundations have been invited. Detail-
ed drawings and estimates for the
other parts of the project will now be
prepared by the Central Public Works
Department before the award of con-
tracts and physical commencement of
the work.

Radio Station in Sikkim

*34. SBhri J. B. B. Bist: Will the
Minister of Information and Broad-
casting be pleased to refer to the reply
given to Starred Question No. 2068 on
the 27th Apnl, 1959 and state:

(a) when the radio station m
Sikkim 1s likely to go on the air,

(b) the languages 1n which pro-
grammes will be broadcast, and

(c) whether Government have any
plans to establish similar radio stations
in other border regions such as in
North UP. and Ladakh or to beam
special programmes for these areas In
their local languages or dialects?

The Minister of Information and
(Dr. B. V. Keskar): (a)
and (b)., Details regarding the setting
up of the proposed radio station in
Sikkim are being worked out. It is
not posmble at this stage to indicate
any precise date for its completion or
the composition of the programmes.

{c) There are no plans for establish-
ing radio stations in these border
regions A number of AIR. Stations
are alfeady broadcasting programmes
for the border regions. It 1s proposed
to expand them.

Spun Silk Mill in Assam

L SBhri Ram Krishan Gupta: Will
the Minster of Commerce and Indus-
try be pleased to refer to the reply
gwen Yo Starred Question No. 473 on
the 14th August, 1959 and state the
nature of progress made so far in
establishing a Spun Silkk Mill in

Assam?

The Minister of Industry (Bhrl
mlw!ﬂul Shah): A statement is given
s

StaTEMENT

! Construction of buldings at

Jag:1 Road 1s nearing comple-
tion.

2 An agreement has been con-
cluded with a Japanese firm
for the import of machinery
on deferred payment basis.

3 Arrangements have been made

for procuring machinery items
available in India.

4 Arrangements have also been

made for water supply and
electnicity.

5. The State Government of Assam
have decided to form a Private
Limited Company under the
Indian Companies Act with an
authorised capital of Rs, 70
lakhs in shares for running the
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Milk. The Memorsndum and
the Articles of Association of
the Company are being fina-
lised by the BState Govern-
ment,

8. Arrangements are also being
made by the State Govern-
ment to obtain the services of
an expert from Japan.

The mil] is expected to go into pro-
ductien at the end of 1880.

{Lomstruction of Bhopg and Stalls in
Government Employees Colonies

2. Shrl Dhanagar: Will the Minister
«of Works, Housing and Supply be
pieased to state:

(a) whether it is a fact that Gov-
Arnment propose to build some shops,
stalls and flats in the newly built
colonies for Government employees
in the South of Delhi; and

(b) when will the construction be
completed?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Ohanda): (a) Yes. Shops, etc, are
Already under construction in & num-
ber of newly built colonies,

(b) Depending on the number of

and Infdustry (Shel Satish Chandra):
(a) No specific quantity was released.
Those established shippers who have
utilised the allotments made to them
in 1958 are granted licences equal to
their quota as and when they com-
plete shipment.

(b) Madras, Bombay, Bhavanagar,
Veraval, Porbandar and Bedi (Jam~
nagar).

Opportunities in
Bombay State v
4. Shri Pangarkar: Will the Minister

of Labour and Employment be plessed
to state:

(a) whether it is a fact that employ-
ment opportunities in Bombay failed
to improve during the year 1988-59;

(b) the total number of vacancies
notified in public sector and thoss in
private sector during the above
period; and

(c) the number of industries closed
down?

The Deputy Minister of Labour (Bhri
Ablq All): (a) Employment oppor-
tunities are improving but such im-
provement may not be commensurate
with the increase in the number of
employment seckers.

(b) Public Sector 49,433
Private Sector 3,500
Total 52,939

—

(c) Complete information is not
available.

Unemployment in Bombay State

5. Shri Pangarkar: Will the Minister
of Labour and Employmeat be pleased
to atate:

(a) the comparative figures of the
registered unemployed persons during
the last six months in Bombay BState;

(b) the number of unemployed
graduates, intermediates and matricn-
Iatey registered during the dkme
period; and
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(e) the fucilities available for train.
ing in technica! and wvocational sub-
jects to fulfil the needs for akilled
personne] and to solve the unemploy-
ment problem in that State?

The Deputy Minister of Labowr
(Bhri Abd Al): (a) and (b). The
informsation is given in statements I
and IT below:—

I No. on Live Register at end of
the month.

Month No. on the Live
om0

(1) (2

1959

Aprl 1,74:736
My . L7747
June 1,87,530
July 1,95,101
August 1,99,709
September 3,01,468

IL

CATBGORY No. on the Live
atend of each quirter,

March  June September
'ss s 5o

() (2) (3 (&)
Matricuistes 45,809 38,003 60,604
Intermed:stes 2,326 3303 3,399
Cradustes 3867 3014 3599

\

P—

{e) At present there are 20 Indus-
ia) Institutes in the Stmte
of Bombay for which 192 sests in

vocationa] trades and 5023 seats in

Crafismen, under the DGR. & E.
Scheme.

Production of Magnesia Clinker

try be pleased to state:

(a) the present annual production
of magnesia chinker in the country;

(b) how much of 1t is required for
wnternal consumption;

(c) whether it iz & fact that there
13 considerable scope for the export of
magnesia clinker to Japan; and

(d) it 30, what steps are being
taken to promote its export to Japan?

The Depuly Minister of Comumeree
and Industry (Shri Satish Chandra):
(a) About 47,000 tons.

(b) About 30,000 tons
(¢) Yes, Sir

(d) Exports to Japan are already
improving.

Manufacture of Cars, Jeeps and Trucks

* 7. 8hri Anirudh Sinha: Will the
Minister of Commerce and Indestry
be pleased to state’

(a) the number of cars, Jeeps and
trucks produced by the different auto-
mobile manufacturers dunng 1968
upto the 30th September, and

(b) the percentage of indigenous
components used by different units?

1]
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The Ministar of Industry (ShriManubhal Ehak):

(@) Cars
‘Trucks (including buses)

Nos
. Bogo

942
. 13672

(#) The parcetiges nt’mdlms: cofitent in the (man models of) vehicles proguced in the

are &3 fo

Name of the Unit

Model of vehicle

Percertage of indigenoun
content

1, m Mindustan Motors Ltd; (1)Hindustan Ambassader Car

(11)Bedfored Truck

73:4%

Scheme started recently

2. Mys Premier Automobiles .udc.,) in;,;:‘ilt‘uoo' m‘w 56:6%
i) ge 3ton 165"'W.B,
5 62%
3. M's Stardard Motor Products of Standird ‘10’ car .
Indis Led., Madras o 4-e%
4. M's Tas Locomouve & Engg. Co.  Tata-Mercedes-Ben -4%,
Ltd., Bombay 165""W.B.Truck g ke
5. Mis.Ashok-Leyland Litd., Madras Iand ‘Comet’ 163" €2%
W.B. Truck
6. M/s Mshindra & Mahindra Ltd., Willys Jeep 068
Bombey %

These percentnges are worked out
by comparing the C.LF. price of the
imported components (finished and
semi-finished) with the ex-factory cost
of the vehicle in the country.

Lemon Grass Ofl

8 Shri A. K. Gopalan: Will the
Minister of Commerce and Indasizy
be pleased to state:

(a) the quantity of lemon grass ol
from Kerala during 1956-37
and 1957-88;

(b) the price prevailing duting the
same period; and
{e) whether the price has declined?

Tee Deputy Minkter of Commerce
and Indnsiry (Shri Satish Chandrs):

{a) State-wise export figures are not
available. The fotal exporty from
India for the two years were 22.10 and
30'50 lakh lbs. respectively.

(b) 1956-57  Rs. 69:50 per 16'5 1bs.
1957-58  Rs. 5000 per 16'5 Ibs.

(¢) The price has shown sn upward
trend in 1959,

Indusirial Esiste at Batals

§. Shri D. O. Sharma: Will the
Minster of Commerce and Industry be
plessed to refer to the reply given to
Unstarred Question No. 33 on the 3rd
August, 1089 and state the up-to-date
progress made in constructing build-
ings for the Industrial Estate at Batala
in distriet Gurdaxpurt
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Manubbai Shak): The land has
taken possession of for Industrial
Estate at Batala. The site plan has
been prepared and the Town Planner
is making the layout plan of the
Estate The responmbility for plan-
ning and construction of Industnal
Estates 15 that of the State Govern-
mant.

be pleased to refer to the reply given
to Unstarred Question No 24 on the
3rd August, 1959 and state the decision
since taken on the schemes for the
manufacture of tungsten carbide by
private entrepreneur?

The Minister of Industry (Shri
Manubhal Shah): The schemes received
were considered and 1t has been
decided

(1) to grant a licence to one new
unut for the manufacture of tungsten
powder (from the ore stage) hips and
tools with a capacity of 24 tons per
annum capable of being expanded to
60 tons

(2) to grant a hcence to an existing
unit manufacturing tungsten carbide
from imported powder for the capa-
aty of 6 tons per annum already
achieved by 1t

(3) that parties undertaking the
processing  of assemblng|bracing of
ﬁp;.coulddom,nltheymdemed.

Aoguisition of Land in Lhasa

11, Shrl D. C. Sharma: Will the
Prime Minister be pleased to refer to
uisuplyglmtoUnmmdQnsﬁnn
Nu.i'lontheardmmm-lﬁomd
mtethetmherprosrmnnumw
inren:dtpt.hemopomtouqum
certan lands and buildings in Lhasa
{Tibet)?

mmmamd
Affatrs  (Bhrl Jawaharial
m:mmmmmhtm
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over by the Chinese Military Control
Cemmisston who are not willlng to
sell it The proposal has therefore
fallen through.

Indians Arrested by Chinese

12. Shri D. C. SBharma: Will the
Prime Minister be pleased to state:

(a) the total number of Indiam
citizens arrested or held in custody by
the Chinese from border areas of
India during 1959-60 so far,

(b) the steps taken to get them
released, and

(c) the number of Indian citizens
still in Chunese custody”

The Prime Minister and Minister
of External Affairs (8hrl Jawaharial
Nehru). (a) So far as we know about
37 Indian citizens or Indian protected
persons are detamed by the local
Chinese authonties 1n Tibet.

(b) and (c) The Government of
India have taken up the question of
the relase of these persons with the
Chunese authorities at various levels
All possible and reasonable steps will
be taken to get the release of these
arrested persons

Migration of Indians from Ceylom

18. Shri D. C. Sharma: Will the
Prime Minister be pleased to state the
number of Indians who have migrated
from Ceylon to India since June, 19507

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nohru): 2,622 Indian nationals left
Ceylon during the period from 1st
June, 1959 to 30th September, 1859,
1,258 of them on being served with
quit notices by the Government of
Ceylon and 1,384 voluntanly

Atomic Fuel Fabrication Plant

14 Shri D. C. Sharma: Wil the
Prime Minister be pleased to refer
to the reply given to Unstarred
Question No 19 on the Srd August,
1950 and state the latest position with
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regard to the setting up of sn atomic
fuel fabrication plant in the country?

The Prime Ministor and Minister of
Extermal Affairs (Shri Jawaharial
Nehru): Apart from a few minor
finishing items, the building has been
completed. All the equipment has
been cammissioned and tested for per-
formance under continuous produc-
tion scale operations and sample fuel
elaments for the Canada-India Reactor
produced in the plant were sent to
Atomic Energy of Canada Lid, on
October 3, 1059, for irradiation tests.

Unemployed Gradustes Registered
with Employment Exchanges

15. Shri D, C. Sharma: Will the
Minister of Labour and Employment
be pleased to state the number of un-
employed graduates remaining on the
Live Registers of various Employ-
ment Exchanges in India as on the
1st September, 10587

The Deputy Minister of Labour
(Shri Abid All): 43900 as on 30th
September, 1950, This is the latest

quarterly figure available.

Gos

15, Bhri D. C. Bharma: Will the
Prime Minister be pleased to state:

(a) the number of displaced families
which have come from Goa since June,
1980 due to conditions prevailing

there;
(b) where they have been settled;
(c) whether Government have

Writhen Anrwers g

ing there. However, some individual
Gaans including five political prisoners
released by the Portuguese suthorities
nsve reached Bombay,

(¢) and (d). Whenever Qovern-
ment are approached for financial or
other assistance such requests are
considered sympathetically and such
agsistance, as is posmble, extended.

Industrial Development of Delhl

13. Shrt D, C. Sharma: Will the
Minister of Cemmerce and Indmsiry
be Dleased {o state the total amount
spfnt by the Central Government on
the industrial development of Dethi
during the First and the Second Five
yesr FPlan periods separately?

The Minister of Industry (Shrl
panubbai Shah): An amount of
Rs 6981 lakhs end Rs. 14497 lakhs
whs spent by the Central Government
for industrial development of Delh
dyring the First and Second Plan
(1956—359) periods respectively.

Indusirial Esiate at Agra
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stages of construction the details of
which are as follows:—

Units
1, Foundation ready 5
2. Plinth level [ ]
3. Window level [}
4 Trum level 34

53

_

Agra Electric Supply Co, 1s making
arrangements to supply 360 kW to the
Industrial Estate from the existing
supplies,

The Executive Engineer, Local Self

water supply Work on distribution
sysiem and over-head tank 15 to be
started shorily

Import and Export of Cotton
I'Shishmﬂmmna:

Will the Minister of Commeroe and
Industry be pleased to state*

(a) whether there has been any
shortage in cotton supply at home
during 1959 so far;

(b) if so, the extent of such short-
age estimated,

(c) whether as a result of such
shortage, there has been any lbera-
lLisation of cotton imports,

(d) uf so, the extent of such Libera-
hsation giving the value of imports,

(¢) how these umporis compare with
the figures of the previous year,

(1) whether the shortage of rotion
at home has affected the export pro-
gramme of cotton; and

(g) it 80, the extent to which export
would be affected?

The Minister of Commerce (Shri
Ennungo): (a) to (g) A statement
giving the required information 1s
given below:—

STATEMZNT

(8) to (e) Scaraty of supplies of
cotton mught have been felt by a few
mlls on account of a small carry-
over at the end of the last season con-
sequent on a comparatively low ciop
during that season. This scarcity was
to a certayn extent accentuated m the
beginning of the season due to report-
ed faillure of cotton crop in certmin
areas but the postion has changed
es further reports about cotton crop
during the current season are not dis-
couraging No Lberalisation of 1m-

Government are, however, watchng
the situation
(f) and (g) The exports had n

fact increased 1n the last season. Toe
position for the current season can be
assessed only at a later stage,

Indian Property in Ceylen

20, Bhri Ram Krishan Guapta: Wil
the Prime Minister be pleased to
refer to the reply given to Unstarred
Question No 2165 on the 4th Sep-
tember, 1939 and state at what stage
stands the question of claiming com-
pensation on account of damages caus-
ed to the properties of Indian nationals
in Ceylon?

The Prime Ministey and Minister of
External Affairs (Shri Jawaharial
Nehru): The question of claming com-
pensation on behalf of Indun
nationals can be conssdered only if the
Government of Ceylon decide to pay
compensation to their own nationals,
which they have not so far done

Barter Deal with US A.

21, Shri Ram Krishan Gupta: Will
the Minister of Commerce and In-
dustry be pleased to refer to the reply
miven to Starred Question No 318 on
the 1lth August, 1950 and state at
what stage stands the barter proposals
for US. cotton against Indian mica?

The Minister of Commerce (Shri
lnlun:'l‘hebnrter proposal {or

uunﬂ.lndmnmclhu
b-en mince American Cottor
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Shipment of Bauxite

22, Bhrl Ram Krishan Gupta: Will
the Minister of Commerce and In-
-dustry be pleased to refer to the reply
given to Unstarred Question No. 1941
-on the lst September, 1858 and state:

(a) whether the negotiations with
Japan for shupment of bauxite from
India have since been concluded; and

(b) if so, the result therof?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
@\ and (). Dcustaos held recent-
ly in Japan showed that there is no
immediate prospect of export of Indian
Bauxite to Japan for the Aluminium
Industry.

Surgical Instruments and Appliances

Shri R. C Majhi:

3. Shri Subodh Hansda:
Shri 5. C. Samanta:
Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply @iven to Starred Question
No. 828 on the 3rd March, 1959 and
mate:

(a) the recommendations made by

the Panel for Burgical Instrumcnts
and Appliances in its report; and

(b) the steps taken so far to imple-
ment the same?

The Minister of Industry (Shri
Manubhal Shah): () and (b). A
statement is laid on the Table of the
House, [See Appendix I, annexure
No. 3].

Chemical Analysis of Ferro Allvy

[Shri Sabodh Hansds:
20 { Shri 8, C. Samanta:
tmtc.um:

Will the Minister of Commerce and
Sndustry be pleased to state:
(a) whether comments on the draft

standards for methods af echemicals
mm:_um»moy bave boen

(b) i so, the nature of the com-
ments received; and

{¢) whether any further commasuts
ar¢ necessary?

The Minister of Commerce (Shri
Kgnungo): (a) Yes, 8ir.

(b) and (c). The comments that
have been received are with a view
to modifying certein methods includ-
ed in the draft standards. These
comments will be exammed by the
Sectional Committee concerned of the
Indian Standards Tustitution scheduled
to meet about the end of Deccember,
1059 or early in January 1080, before
the standards are finalised,

Co-operative Socleties in Coal Fields

Shri Smbodh Hansda:
25.{ Shri 8. C. Samanta:
Shri R. C Majhi:

Will the Minuster of Labour and
gmployment be pleased to state:

(a) how many Co-operative Socieliesg
are at present functioning in the coal
fi¢lds of West Bengal;

(b) what are the functions of Lhose
gocleties;

(¢c) whether any grant-mn-axd is
given to those societies; and

(d) if so, the amount of grantin-
ad gwven uptil now?

The Deputy Minisier of JLabowr
(fhri Abid AlD): (a) 32,

(b) To provide loan financer and
consumer goods to members at reascn-
able rates.

(c) Yes.

(d) Upto the month of Setptomber,
1650, a sum of Rs. 804 has bean paid.
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JSapert of Dummer Baln

» Sbri 8. C. Samants:
*| Bbrl Sabedh Hanada:

Will the Minister of Commaerce and
Imfusiry be pleased to state;

(a) what 15 the yearly consumption
of Damodar Batu (Dhupresn) in the
ooyuntry;

(b) how much han been imported
during the last three years (year-
wise);

{c) whether the internal resources
have been fully tapped,

{(d) how much 1s available from
the Andaman and Nicokar Islands;

(e) whether the import licence for
Gum Arabic has been tagged together
with Dammer Batu Licence; and

(1) it so, whether in tlus process
indigenous Dammer Batu 1 facing a
crisis?

Thoe Minister of Commerce (Shri
Kanungo): (a), (¢) and (d). Precuse
anformati~~ 1s not available

(b) Da;- - »r Batu (Dhupresmn) 1s not
wwn in the Indian Trade

during 1957, 1958 and 1959 (January—
July) has been ag follows —

Yoar Quantit Value

(in m)f in*oco’ of Rs.
108 32,013 1,481
B um i
Gacuary-yuty

(f) Doss not arise in view of the
anzwer to part (e) abave.

HI(AD) LED—4

Remedelling of Tohay Village (Deftf)

27, Bhri Valvi: Wil the Minigter
dmmm‘m
be pleased to state:

(a) whether it 15 a fact tha the
work of remodelling of Tehar Viliage

on Namjafgarh Road ir Delhi hog been
started; and

(b) what will be the cost of this re-
modelling?

The Deputy Minister of Rehabilits-
tion (Shrl P, 8. Naskar): (a) The
Delhi Development Authorty 15 do.ng
that work We are informed that
engineering survey and detailed esti-
mates etc have been compieted by
that Authority and the actual deve-
lopment work will now be started.

(b) About Rs 770 lakhs

Fertiliser Plant i Bombay

(a) whether 1t 15 a fact that the
Nangal Fertilisers Ltd. have submit-
ted a report to Government on thewr
negotiations with the oil companies on
the price and availabilr'y of refinery
gases for the proposed fertiliser plant
at Bombay;

(b) if so, the salient features of the
report, and

(c) the action igken by Government
therean?

The Deputy Minisier of Commeres
and Industry (Shri Batish Chapdra):
(a) An interim report nas been re-
ceived from the Hindustan Chemcals
and Fertilisers Limited

(b) Negottions have not sc far
been Analised angd it wall be premature
to disclose inforthation on the subject.

(c) Does not arise.
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Rebabitiistion of Dispinced Persons
n UL

{ ot Pastgrbt;

state the amount given to U.P. Gov-
ernment during 1958-59 for the re-
habilitation of displaced persons from
East Pakistan in U.P?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): A sum of
Rs. 5108 lakh was sanctioned during
958-50 for the rehabilitation of 1032
agriculturist families from East Pakis-
tan in UP, Of these 502 families
have already been moved to the re-
habilitation colonies.

Tibeian Buoddhist Monastery in
Jalpaiguri

-t

30. Shri P. C. Borooah: Will the
Prime Minister be pleas=d to state:

(a) whether it is a fact that a
Tibetan Buddhist Monastery will be
set up in Jalpaiguri (West Bengal);
and

(b) if so, the details thereof?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
(a) and (b), There is no
proposal to establish a Tibetan
Buddhist monastery in Jalpaiguri. It
is proposed, however, {v convert the
Buxa Tibetan Refugee Camp in West
Bengal into a permancnt place of
residence for about 1,500 student
Lamag from Tibet, to enable them to
continue their religious studies.

Entry of Pakistanis in Jammu

“g1. Shri P. C. Borooah: Wil the
Prime Minister be pleased to state:

{(a) whether it is a fact that three
Pakistanis entered ints» the Indian
territory on the night of 17/18 Sep-
tember, 1950 and tried to take away
some cattle from the village of
Brambis in Deva Batala Area about
B0 miles West of Jammu; and

(b) i so, the action taken in the
matter?

The Prime Minister and Minlsber
of External Affnire (Bhri Jewiharial)
Nehrn): (a) On the night of Beptem-
ber 17/18, 1989, three PAX/POK
civillang carried away one head of
cattle from village Brambia about 22}
miles West of Akhnur and about I}
miles on our side of the cease-fire line.

(b) The villagers chased the cattle
lifters and recovered the cattle, There
were no casualties.

Indian Temple at Baku

32 Shri P. C. Borooah: Will the
Prime Minister be pleased to state:
(a) whether it is a fact that there
is an Indian temple at Baku in the
U.SS8.R,; and

(b) if so, whether there is any pro-
posal to trace its origin and history
and study the inscriptions?

The Prime Minister and Minister
of External Affairs (8hri Jawaharial
Nehru): (a) There are the remains
of an old monastery and temple at
Baku. Inscriptions on it are in San-
skrit, Gurmukhi and Persian. Travel-
lers have described it as “Ateshgah”™
or a temple of fire worshippers. It
appears that there was an Indian
colony at Baku in the old dmys, but
it has not been proved that the temple
is Indian in origin.

(b) There is no proposal for further
investigations into this matter. A
summary of an article on the “History
of the Temple of Fire-Worshippers at
Surakhan” by Madame Ashurbeli is
placed on the Table of the House, [See
Appendix I, annexure No. 4] This
gives some account of this temple.
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Automatic Leoms for Punjab
31. Shri D. C. Sharma: Will the

EAS

(a) whether it is a fact that the
Punjab Government has requested
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the Ceatral Government for provid-
ing 500 automsatic looms to avert a
erigis In the textile industry in
Axoritsar;

(b) if so, the action taken by Gov-
ernment thereon; and

{¢) the total expenditure to be
incurred on that account?

The Minister of Commerce (Shri
EKasungo): (a) No such request has
been received from the Government
of Punjab.

(b) and (c). Do not arise

Loans to Indusiries at Faridabad

38. Bhri Ajit Singh Sarhadi: Wiil
the Minister of Commerce and Indus-
try be pleased to state the names of
the Industries at Faridabad which
have taken loans from the Rehabili-
tation Mmistry and the conditions
under which these were given?

The Minister of Industry (Shri
Manubbai Shah): A statement giving

be pleased to refer to the reply given
to Starred Question No, 1143 on the
4th September, 1959 and state:

(a) the progress made in regulating
the working and service conditions of
film workers; and

(b) the result thereof?

The Deputy Minister of Labemr
(Shri Abid Al): (a) and (b). As
already stated the Government of
Bombay 15 attending to this matter.

International Fllm Festivals in 1959-88

41 Shri D C Sharma: Will the
Minister of Information and Broad-
casting be pleased to state the names
of Indian films that were gent to
International Fim Festivals held
during the year 1959-60 go far?

The Minister of Informsation and
Broadcasting (Dr, Keskar): a atate-
ment 15 laid on the Table of the
House ([See Appendix I, annexure
No 6]

Documentary Films on Power
Projects

42 Shrl D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether 1t 15 » fact that Gov-
ernment have decided to produce
documentary flims on wvarious power
projects of the country, and
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Expert of Ootion Plocegeads

( Strimati Parvathi Krishaan:
48, < Bhri Nagl Reddy:
Shrl Warior:

Will the Minister of Commerce and
Imdustry be pleased to state-

(=) what was the total quantity of
cotton plece-goods exported n 1958
and 1059 up-to-date, and

(b) what was the earning there-
from?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) and (b) The quantity and value
of cotton piecegoods exported from
India in 1958 and during January-
July 1959 were as follows —

Quantity Value
000" Yds) ('000'Rs)

1940 616,740 45.48,86
1959 (up *o the end of July) 388,125 24,65,28

Employees State Insurance Scheme

e, [ Sbri Kunhan:
\ Shri T. B Vittal Rao:

Will the Minister of Labour and
Employment be pleased to state.

() the progress made so far with
regard to extension of medical bene-
fits to the families of insured workers
under the Employees’ State Insurance
Scheme,

(b) when the scheme s likely to
be extended to Ahmedabad,

(¢) the number and nameg of other
places where this benefit 15 also like-
Iy to be extended, and

(d) how many beds have been
reserved in the various sanatona for
TB. patients covered by the Scheme?

Minister of Labouwr

(h) The State Government had

pericd, but no target date hag been
so far fixed

(c) Medical benefit under the
Scheme 15 Lkely to be extended to
families of insured persons in nme
mmw! Aum.ﬂlulm,
Trichur, Ernakulam, Alwaye, Alagap-
penagar, Trivandrum, Kozhikode and
Feroke by the end of January, 1980,

(d) 684
San Francisco International Film
Festival

45. Shri 8 A Mebhdi: Will the
Minister of Information and Bropd-
casting be plessed to state

(a) whether some Indian films had
been entered for the Third Annual
San Francisco International ¥ilm
Festival, and

(b) 1f so, the names of the films?

The Minister of Information and
g-«mm:.m»: (a) Yes,

(b) (1) Feature film
“Apur Sansar” (Bengali)

(1) Dotumentary films
(1) “Radha Knshna” (Englsh)
(2) “Ta; Mahal” (English)

Development of Hilly Regions of
Panjab

Shri Hem Raj:
6 Shri Daljit Bingh:

Bhri 8 C. Samants’

LSMD.C.M:

Will the Minister of Planning be
to
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::mhmm Btate Government;

(b) it so, the result thereof?

with the Punjab Gov-

(b) the money allotted by it for
development during 1989-80, item-
wise?

The Minister of Commerce (Shri
Kanungo): (a) Nil
(b) With a view to reorganising

and rehgabilitating the tes industry in
the Punjab, the Tea Board, as early

(b) it so, whether Government pro-
poses to give them any such protec-
tion?

The Minister of Industry (Shri
Manubha! Skak): (a) and (b). Only
one unit manufacturing
Matches in Agartala in Manipur State
hag represented the matter and the
matter is under consideration of the
State Administration.

Pulp and Paper Mill in Atsams

Assam to set up a Pulp and Paper
HMill in that State;

L4

-
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(b) i o, the detalls thereof; and
(e) the progress made so far?

The Minigter of Mndusiry (Shel
Maaubbai Shah): (a) The Govern-
ment of Assam have not submitted

(b) and (c). Do not arise.

Immmm

5 Shri Radhs Raman:
Shri K. B. Malvia:
Will the Minister of Works, Housing
and Supply be pleased to lay a state-
ment showing:

(a) the number of house-building
co-operative socleties that exist in
Delhi and how many of them have
acquired lands or have succeeded in
building houses;

(b) the facilities Government offer
to such societies;

(¢) whether Government have

(d) if so, the details thereof?

The Deputy Minister of Works

Housing and Supply (Shri Anil K
Chanda): (a) and (b). The relevant
information ig being collected from
the Delhi Administration,

(c) and (d). Co-operative societieg
of industrial workers with incomey
not exceeding Rs. 350 per month are
eligible for the grant of financia)

ﬂn'oul,h the Delhi Adminigtration
which renders necessary assistance to
the prospective house-builders,

Import of Alr Conditioning Equipment

SL B8hrl V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(b) if 0, the total value of imports
of air conditioning equipment for use
in Hospitals in 1958-59?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir,

(b) Separate figures of import of
alr conditioning eguipment for use in
Hospitals are not available.

Migrations from Pakistan

52 Shri Daljit Bingh: Will the
Prime Minister be pleased to state:

(a) the number of applications for
mugration certificates received during
the second and third quarter of 1859
in the office of the Indian Deputy High
Commissioner in Dacea; and

(b) the number who were granted
migration certificates during the same
period?

The Prime Minister and Minisior
of External Affairs (Shri Jawaharial
Nehru): (a) and (b). The figures
requested in the question are as
follows:—

2nd

Quarter Qﬁ’ﬁer
(1) Number of appl
1) apphications - -

(i) Number of mugration
es 1ssued

a n}N of 778 1038
\mbq persons
covered .

1759 2242

Note: Migration certificate is fzsued
in favour of the head of the family
only and not for each individual
member of family separately.
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OBITUARY REFERENCES

. Speaker: I have to inform the
of the sad demise of four of
y Shri K. M. Jedhe,
i, Syed Mohammad
and Rev. J J. M.

g
i
il

1859, at the age of 63.

Dr. John Matthai was a member of
the former Legislative Assembly of
India in the years 1936 and 1048. He
was also a member of the Constituent
Asgembly of India and the Provisional
Parliament. He was Minister for In-
dustry and Supply in the year 1046-
47, Minister for Transport and Rail-
ways in the year 1947-48 and Minis-
ter for Finance in the years 1948-50.
He was Vice-Chancellor of the Kerala
University at the time of his death.
He passed away at Bombay on the 2nd
November, 195 at the age of 73.

Syed Mohammad Ahmad Kazmi
was a member of the Provisional
Parllament and the First Lok Sabha.
He was also a member of the former
Central Legislative Assembly in the

Sino-Indian Border
incident

years 1934—48 and of the Constituent
Assembly of India in the years 194)-
50. He died at Allahabad on the
20th October, 1080 at the age of 67.

Rev. J. J. M. Nichols-Roy was a
member of the Constituent Assembly
of India. He was also a member of
the former Central Legislative Assem-
bly in 1946. He died at Shillong on
the 1st November, 1859 at the age of
78.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families.

The House may stand in silance for
a minute to express its sorrow.

(The Members then stood in silence
jor a minute).

12.04 hrs,

POLICEMEN KILLED IN SINO-
INDIAN BORDER INCIDENT

Mr. Speaker: Acharya Kripalani and
a few others have written to me about
a reference being made here to the
death of several policcmen in Ladakh,
who have been killed by other forces.
Of course, we all honour those great
men and may their souls rest in peace.
We send our condolences to the be-
reaved families. But such incidents
occur constantly and, therefore, it is
not usual........

Shri Nath Pai
should not occur.

(Rajapur): They

Mr. Speaker: If there is a fight on
the border, or if a war goes on where
somebody is the aggressor and some-
body dies, we cannot go on referring
to them, however great they may be.
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upon hon. Members not to repeat
mentioning such matters here, be-
cause many such things may happen.

%
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12.08 hrs.

MOTIONS FOR ADJOURNMENT
SNo-INDIAN BORDER INCIDENTS

Mr, Speaker: I have received notice
of some adjournment motions on var-
ious subjects. There is one by Shri
Mohan Swarup, saying—

“great anxiety is prevailing
throughout the country regarding
undue delay on the part of Chinese
Government in releasing the ten
Indian border policemen =

They have now been released, I
think,

“......and returning the nine
dead bodies of policemen died in
the barbarous encounter provoked
by the Chinese troops in Eastern
Ladakh near  Chang-Chenmo
Valley., It is gathered that the
Chinese

misconceived facts to suit their
(Chinese) false clgims and bad
motives.”

That is out of date. Then there is
another, mying:

Motions = KARTIRA 38, 1081 (SAKA) for Adjournment 82

“That Chinese Armies have oc-
cupied two thousand square mileg
of our territory......".

The hon, Prime Minister has inform.-
ed me that he will make a statement
regarding the Chinese border ineidents,

Acharya Kripalani (Sitamarhi): 1
have given notice of an adjournment
motﬁommdlwouldukcbm a few
words on that,

Mr. Speaker: About the border in-
cidents?

Acharya Kripalani: About the ad-
journment motion, of which I have
given notice, with your  permission "
Eir,Iwmﬂdﬁketouya!ewwom
before the Prime Minister says any-
thing.

Mr. Bpeaker: Is it necessary? Let
us, first of all, hear him.

Shrl Nath Pai  (Rajapur): Very
necessary.

S8hri Frank Anthony
Anglo-Indians); No.

Mr. Speaker: What I feel is that
nothing will be gained by an adjourn-
ment motion. Certainly, we must have
a regular debate on this matter, After
the bon. Prime Minister makes a
statement, I would certainly allow it
It is a very serious matter. The
House and every hon, Member is ex-
ercised over thig question. But I do
not think every hon. Member should
be allowed to speak on the adjourn-
ment motion. It is a serious matter
and the House has taken notice of it.

Shri Naushir Bharucha (East
Khandesh): Will Government under-
take to have a regular debate on the
External Affairs Ministry?

Shri Braj Raj Singh  (Firozabad):
Before the Prime Minister replies, he
must know what the adjournment is
about and what our views are in the
matter.

Mr. Speaker: I need not repeat what
the adjournment motion is to the

{Nominated
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many Chinese have recently
An Hom, Member: What?
Acharys Kripalani Curioslwps.
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should be a special debate on this
particular matter of the border areas

Shri Braj Raj Singh: This evening®
Seme Hon. Members: No

Shri Jawaharial Nebru: I do not
‘know if the hon Member wants to sit
tonight for it

Shri Bra} Raj Singh: The adjourn-
ment motion should be admitted and
& debate should be had today

Shri Jawaharial Nehru: 1 was go-
ing to suggest that this debate should
not take place for one full week for
the reason that I want thus House
to have all the papers n this con-
nection There the debate will be more
fruittul and Government will have the
benefit of the advice of this House on
the steps which it has taken or -
tends to take

Some of the papers are going to be
placed before the House when I place
the White Paper on the Table of the
House, but, naturslly, events take
place with such rapidity sometimes
that one cannot keep pace with them
So, the latest papers are not included
in these Some have appeared In the
public press, like a letter addressed to
me by Premier Chou En-lm1 Now,
today a little while ago an answer by
me to Premier Chou En-lai was hand-
ed over to the Chinese Ambassador in
Delhi to be forwarded to the Chinese
Prime Minister It would be helpful,
I think, that the House ghould know
the contents of this reply

Shri Baghunath Singh (Varanas))
He 13 not audible

Shri Jawabarial Nehru: It would be
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debate early next week, preferably on
Tuesday next week. I do not want
at the last moment to find that I have
not got the papers ready which I
have to get

Also, on Monday the other House
starting

&

An Hon, Member: Make 1t Wednes-
day

was thinking that Tuesday might be
the proper day for it But I am in the
hands of the House and you, Sir I
do not think anything will be lost by

week, while something might be lost
byourtryxngmhl?ethedehﬂtbe'
fore we have all the facts before us

but some facts and statements whuch
I wish to make, most of which are
really known to the House But I
thought I mught put tbem n order



accounted for. The news of this in-
cident, as the House knows very well,
was received in

in some detail. All these papers are
given in this White Paper which 1
should subseguently or now place on
the Table of the House.

Subsequently, a letter dated 7th
November, from Premier Chou En-lai
was received by me. It has not been
possible to include this letier in the
‘White Paper, but the Chinese Govern-
ment has already given publicity to
it and it has appeared m the Press.

have said, it will ngt be proper for me
io place copies of this reply on the
Table of the House before it has been
received by Premier Chou En-lai. I
hope, however, to do so within a few
days.

I do not wish to discuss at this stage
the contents of my reply as it would
be better to do so when the full reply
is available to hon. Members. I might

posals with a view to eliminate the

poasibility of any border clash in
future, We agree that it is highly

%
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reaching an interim understanding, as
suggested Further, some preliminary

ation for our discussions.
be remembered that there is a mass
of historical data, maps, etc in con-
nection with the frontier.

On the 14th November, the Chinese
authorities handed over to our police
officials the ten prisoners they had

had been led to belleve that Shri
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“Shillong Nov 14. Seven Tibetan
traders and their mules blown
up by mines laid by Chinese
troops near Longju. Chinese
are planning elaborate defence
of Longju the Indian ouipost
captured. .”

Has any information been recsived?

Shri Jawaharial Nehru: I have seen
thic item in the newspaper. We have
received no information about it. I
have become shightly reluctant to ac-
cept news unless 1t is very high. Any-
how, I am enquiring into this matter.
It is difficuit to enquire as to whal
might be done 1 a territory on which
the Chinese forces are sitting. Ob-
viously, we cannot. But, such enquir-
ies as are possible are being made.

Shri Nath Pal: One small informa-

tion. There are reports that the ten
Indian policemen were subjected to
interrogation and confessions of an
implicating nature have been extort-
od from them. Have the Goverament
any information regarding that and
whether they were subjected to any
such jaterrogation?

KARTIEA 28, 1831 (SAKA) for Adjournment 9

Shri Jawabaris]l Nohrw: Yes, Sir.
Our own information is, and in fact,
it has been stated by the Chinege
Government that they bave rece:ved
statements from some of these penple,
Indian police prisoners with them
That means that they must have been
subjected to interrogation. Otherwise.
they would not have received this
statement. We have not received any
full account of this statement. But,
some brief accounts have, I think, ap-
peared, as far as I remember, 1n Hong

from these people who were released
the day before yesterday, especially
trom Shri Karam Singh. But we
have not received any report yet from
him, because, as I said weather condi-

Prime Minister, I would like to know
this. A statement by Dr. Baliga in
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number of others including
Members of this House had been in-
vited to go to participate in

quently about some weeks later. He
went naturally as & private citizen
and spent. I think, 10 or 12 days
there.

Acharya Kripalani: For sight-seeing?

Shri Jawabarial Nebru: No sight
seeing at all. He is a very emunent
surgeon, As a matter of fact, the
Chinese Government is much beholden
to him for his work as a surgeon

Shri Namshir Bharucha: I wanted to
know whether two days will be allot-
ted. The Government has not ssid
anything about it.

Rajs Mahendras Pratap (Mathura):

Chinese Government.
answer that?

Shri Naushir Bharucha: My question
has not been answered, whether two
days will be allotted.

Shrimat! Rennka Ray (Malda): I
wish to have a clarfication. The hon.
Prime Minister sald that the defence
have taken over the control of the
entire border. Does it include the
borders of Sikkim and Bhutan for
whose defence we are responsible?

Some Hon. Members: Sure, sure.

and what kind of help
from us. We have given them
in the way of training sometimes.

So far as Bikkim is concernad
oourse that is included definitely

&

Fa
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Mr. Speaker: They want to know if
Wednesday would be suitable.

Shet Jawabarial Nehru: I do not
mind; if the House prefers Wednes-
day. We can have it on Wednesday.
There is no special astrological signi-
ficance about it.

Mr. Speaker: Very well. So far as
the time that is ncessary is concerned,
the debate will start on Wednesday.

An Hon, Member: Not Monday?

Mr Speaker: Today is the 16th. On
the 25th it will start. Hon, Members
are aware that the time that is neces-
sary is always decided by the Business
Advisory Committee. I will call for a
meeting and then it will decide. In
view of the statement of the hon.
Prime Minister, this cannot be dispos-
ed of in an adjournment motion this
evening where we sit only for a
couple of hours. Let us have a full-
dress debate, as the hon. Members
are ahxious. The Hon. Prime Minister
also has never said that it is not a se-
rious matter. He would himself like
to have a good debate on this matter.

Seme Hon. Members: Two days?

Mr. Spesker: The Committee will
consider that matter.

In view of the statement of the hon.
MMldowmuh

nectssary (o give my consent to those
adjournment motions.

Shri §. M. Banerjee (Kanpur): What
about the firing in Kanpur? Wgq have
been given a very scanty reply.

Shri Muhammed Elas (Howrah):
The hon. Minister of Irrigation is going
to Jay a statement with regard to the

flocds in West Bengal. I wanted to
known....

Mr. Speaker: Order, order. Hon.
Members are always obstructive. 1
have already intimated him. The hon.
Minister for Irrigation will certainly
makes a statement both with respect
to the floods in Bengal and also the
floods in Orissa. I have written and in-
formed him, Why should he be an-
xious when I have told him it is not
necessary to bring it up here?

Yes. Shri Banerjee. What does he
want?

Shri 5. M. Banerjee: I have to sub-
mit only one thing.

five million people have been affected.

Mr. Speaker: Let there be five
hundred thousand people. .

Shri Mubammed Elias: ......I wish
to know whether the House would be
given an opportunity to discuss....

Mr. Speaker: I am unable to say
now. He will make a statement for
the time being. Let us see.

Shri Jagdish Awasthi (Bilhaur): Oo
a point of order, Sir.

Mr, Speaker: Ovder, order.

Shri 8. M. Banerjee: We have tabl-
eq an adjournment motion oo this
recent Kanpur firing which was very
unfortunate. My intention was....

Wir, Speaker: Order, order.



Bhri B. M. Banerjes: 1 will tsll you
otie thing, why I moved it here. My
Jntention clsar. No normal

Mr. Bpeaker: Will the hon. Member,
3hri Banerjee, resume his seat or not?
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I am really surprised at this. Again
and again I bave been saying it. Even
though I say for particular reasons
am not going to allow an adjournment
motion somehow they get up and then
go on. 1 will have only to
them hereafter not to interrupt,
if they do interrupt, most unceremon-
jously I will have to ask them to with-
draw from the House. An hon. Mem-
ber comes to this House and tables an
adjournment motion. He is not satis-
fied with what I have said. He can
persuade me later on. Or, so far as
this matter is concerned the hon.
Member has somehow got information
that in pursuance of an order from
the Central Government, the
Ministry, this firing in Kanpur result-
ed Copies of the adjournment
motions, when they are tabled here

-

il

]

tion has been sent at all. In view of

Shri Jagdish Awasthi: The polics
firing has become an sll-India Ques-
tion.

Mr. Bpesker: The hon. Members
will go to their States.

Shri 8. M. Banetjos: Rightean people
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{Shri S. M. Banerjee]

s converted into a slaughter house.
(laughter). You laught at your own
peril You are criminals, you have
murdered people and you are laugh-
ing.

(:lhri S. M. Banerjee then withdrew
) from the House).
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Bhrl Braj Raj Singh: I may be
kindly allowed to say a word.

Mr. Bpeaker: I have called Shri
Anthony.

Shri Frank Anthony: You will not
be able to hear me in this din.

I had submitted an adjournment

should move it as a resolution pre-
sumzbly as a matter of urgent public
importance, but no reason has been
assigned. You have not been pleased
to give any reason for disallowing it
as an adjournment motion. 1 would
ask you to please read it to the House,

Shri Frank Anthony: No.

Mr. Speaker: ....or & number of
them, and, therefore, suitable action
must be taken against them.

Shri Frank Anthony: That was not
what I said. What I said was that
because of the openly tireasonable
policies of the Communist Party in
India and their approval of Chiness
aggression and invitation to the
Chinese to commit further uggression,
they should be banned.

Mr, Speaker: I am resally surprised
at this. The hon. Member has been &
long-standing Member of this Parlia-
ment.

Shri Frank Anthony: That is why I
am asking.

Mr. Speaker: But this iz a resslu-
tion. Anyhow, hon Members will
judge for themselves whether it is a
resolution or an adjournment motion.
It reads thus:

“That in view of the increas-
ingly grave threat to India's
secunity by the Communist Party
of India, whose openly treasonable
policies and utterances are an
approval of Chinese aggression and
an invitation to further aggres-
sion, the Party be banned.”
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. Mip. Speaker: I have repestely said
Tghit the matter of law und order is
entiraly in the hands of the State Gov-
.emment. There are Assemblies there,
mthmmumbmthmwhom
‘representing amaller constituencies
than we do here. If, on mccount of
any particular action on the part of
the Central Government or at the
behest of the Central Government,
anything has been done, then that is a
different matter, but I have ascertain-
ed from the Central Government that
no such circular has been issued. It
may be unfortunate that these inci-
dents have occurred, but it is for those
hon. Members to take it up there. We
have not got any jurisdiction over it;
we cannot clothe ourselves with
jurisdiction over matters over which
we have none.

Shri Braj Raj Singh: But the Cen-
tral Government could advise the State
Government.

Mr. Speaker: No, the Central Gov-
ernment have no jurisdietion.

Shri Braj Raj Singh: May I submit
that a8 a mark of sympathy for those
persons who have been killed, I and
my party Members withdraw from the
House?

(Shri Braj Raj Singh then left the
House),

Shri P. N. Singh: As the Union
QGovernment have failed to advise the
State Government to institute a judi-
cial inquiry, we are leaving the House
in protest.

1244 hrs.
PAPERS LAID ON THE TABLE

Warrx Parrr II CoxtaDuNg Norss,
MEMORANDA AND LETTERE EXCHANGED

The Prime Minister and Minister
of External Affairgy (Shri Jawaharlal
Nebrn): I beg to lay on the Table a
copy of White Paper II containing
Notes, Memoranda and letters ex-
changed between'the Governments
of India and China during September-
November, 1959.

 telieie woples of this White Pipes
are available for all the Memberis, and
arfangements have been made for
distribution. [Placed in Library, See
No. LT-1634/50].

AMzypMENTS Y0 PoRue Preansss
{EvictioN or UNAUTHORISED OccU-
yants) Ruwxs, 1058,

The Minister of Works, Homsing
and Supply (Shri K. C, Reddy): I
bef to lay on the Table, under sub-
section (3) of section 13 of the Public
Premises (Eviction of Unauthorised
Occupants) Act, 1958, a copy of Noti-
fication No. GSR. 1206 dated the 31st
October, 1958 making certain amend-
mehts to the Public Premises (Evic-
tioh of Unauthorised Occupants)
Rules, 1958, [Placed in Library, See
No. LT-163559).

Sutar (Sprciar Excrse Dury) Omoi-
NANCE, 1050

The Minister of Parliamentary
Affairs (8hri Satya Narayan Sinha): 1
beg to lay on the Table under provi-
sions of article 133 (2) (a) of the
Constitution a copy of the Sugar
(Special Excise Duty) Ordinance,
1850 (No. 3 of 1959) promulgated by
the President on the 25th October,
1959. ([Placed in Lidrary, Se¢ No.
1.7T-1638/59].
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STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON ASSURANCES,
PROMISES, AND UNDERTAKINGS  ETC.
GIVEN BY MINISTERS.

Shri Satya Narayan Sinha: I beg
to lay on the Table a copy of each
of the following statements showing
the action taken by Government on
various assurances, promises and
undertakings given by the Ministers
during the various sessions of Second
Lok Sabha:—

(i) Supplementary  Statement
No. I Eighth Session, 1959
[See Appendix I, annexure
No. 8].

(ii) Supplementary Statement
No. VIII Seventh Session,
1959. [See Appendix I, an-
nexure No, 9].

(iii) Supplementary Statement
No. XII Sixth Session, 1958.
[See Appendix I, annexure
No. 10].

(iv) Supplementary Statement
No. XIV Fifth Session, 1953.
[See Appendix I, annexure
No. 11].

(v) Supplementary Statement
No. XXIII Fourth Session,
1958. [See Appendix I, an-
nexure No. 12].

(vi) Supplementary Statement
No. XXIII Third Session, 1957
[See Appendix I, annexure
No. 13].

(vii) Supplementary Statement
No, XXIX Second Session,
1957. [See Appendix I, an-
nexure No. 14].

NOTIFICATIONS UNDER ESSENTIAL CoM-
MODITIES AcT

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
On behalf of Shri Kanungo, I beg to
lay on the Table, under sub-section
(6) of section 3 of the Essential

NOVEMBER 16, 1959 Laid on the Table 104

Commodities Act, 1955, a copy of each
of the following Notifications: —

(i) SRO, No. 1005 dated the 29th
March, 1957, SRO No. 1788
dated the' 1st June, 1957; SO.
No. 337 dated the 29th March,
1958 and GSR. No, 800 dated
the 13th September, 1958
making certain further
amendments to the Cotton
Control Order, 1955; [Placed
in Library, See No. LT-1644/
59].

(ii) SRO No. 1386 dated the 4th
May, 1957 making certain
further amendment to the
Cotton Textiles (Export
Control) Order, 1949; and
[Placed in Library, See No.
LT-1645/59].

(iii) SRO No. 3334 dated the 19th
October, 1957 making certain
further amendments to the
Cotton Textiles (Control)
Order, 1948. [Placed in Lib-
rary, See No. LT-1646/59].

AMENDMENTS T0 COFFEE RULES

Shri Satish Chandra: On behalf of
Shri Kanungo, I beg to lay on the
Table, under sub-section (3) of sec-
tion 48 of the Coffee Act, 1942, a copy
of Notification No. GSR. 1039 dated
the 12th September, 1959, making
certain further amendments to the
Coffee Rules, 1955. [Placed in Libr-
ary, See No. LT-1647/59].

SHIpPING DEVELOPMENT Funp ComM-~
MITTEE (ExecuTtion ofF CoONTRACTS
RULES.

The Minister of State in the Minis-
try of Transport and Commaunica-
tions (Shri Raj Bahadur): 1 beg to
lay on the Table, under sub-section
(3) of section 458 of the Merchant
Shipping Act, 1958, a copy of the
Shipping Development Fund Com-
mittee (Execution of Contracts)
Rules, 1959, published in Notification
No. GSR. 1199 dated the 31st Octo-
ber, 1959. [Placed in Library, See
No. LT-1648/59].



Pepers Loid KARTIKA 25, 1881 (SAKA)

sos o e Tubls

in Library, See No. LT-1648/
59].

NorsmcATIONS UNDER Esspwrial Com-
MODITIES ACT

Shrl Satish Chandra: I beg to lay
ot the Table, under sub-section (6)
of section 3 of the Essential Commo-
dities Act, 1955, a copy of each of the
following notifications:-—

() GSR No. 1101 dated the 3rd
October, 1959;

(i) GSR No. 1102 dated the 3rd
October, 1959 making certain
amendments to the Textile
(Production by Powerloom)
Control Order, 1956; and

(iii) GSR No. 1103 dated the Srd
October, 1959 making certain
further amendments to the
Cotton Textiles (Control)
Order, 1958, [Placed in
:;]brm See No. LT-1658/

STATEMENT SHOWING ACTION TAKEN
OR PROPOSED TO BE TAKEN OoN Com-
VENTIONS AND RECOMMENDATIONS
AporTsd BY ILO AT 1T 4ist (Mamx-

z
E
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(i) GER. No. 1151 dated the 17th
October, 1859, and

(i) GSR No, 1182 dated the 3th
October, 1080. {Placed in
Library See No. LT-1852/59].

AMDNDMEINTS TO Disrracd Prapows
(COMPENBATION AND RENAMLITA-
TI0M) RUL:s

-
The Deputy Minister of Rehabilitn-
tiom (Bhri P. §. Naskar): I beg to re-
lay on fhe Table, under sub-section
(3) of section 40 of the Displaced
Persons (Compensation and Rehabi-
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[Becretary]

to the House on the 13th September,
1869; —

(1) The Eerala Appropriation
Bill, 1989,

(2) The Appropriation (No. 7)
Bil, 1959,

(8) The Criminal Law (Amend-
ment) Bfll, 1859, and

(4) The Travancore-Cochin Vehi-
cles Taxation (Amendment
and Validation) Bill, 1959.

(Amendment) Bill, 1959,

(2) The Kerals Local Authorities
Laws (Amendment) Bill,
1039,

(3) The Public Wakfs (Exten-
sion of Limitation) Bill, 1989,

(¢) The Road Transport Cor-

porations (Amendment)
Bill, 1959,

(5) The Employment Exchanges
( Notification of

Vacancies) Bill, 1959,
(6) The Wakf (Amendment) Bill,
1959,

(7) The Indian Electricity
(Amendment) Bill, 1959,

(8) The Banking Companies
(Amendment) Bill, 1950,

(9) The State Bank of India
ltzbﬂdhry Banks) Bill

(10) The Oil and Natural Gas
Commission Bill, 1950,

&
(11) The Government BSavings
?:::n (Amendment) Bl

(12) The Government BSavings
Certificates Bill 1959,

(13) The Public Debt (Amend-
ment) Bill, 1959, and

(14) The Rajasthan and Madhya
Pradesh (Transfer of Terri-
tories) Bill, 1059,

PARLIAMENTARY COMMITTERS—
SUMMARY OF WORK

Secretary: 1 beg to lay on the
Table a copy of the ‘Parliamentary
Committees—Summary of Work’ per-
taining to the Eighth Session of the
Second Lok Sabha
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the statements rmy better be Iaid on
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Mr, Bpeaker: How long is the state.
But the main problem iz the ment? If it is a long statement, the
choking of the right diversion tunnel Minfster may kindly place it on the
for repairing the damaged Hoist
Bhakra Board of
(Barasat):
Mr. Spesker; How many more
pages does the gtatement contain?

Chamber. The

Shri Tyagi (Dehra Dun):
statement may be laid on the Table

Shri A, C. Goha

Table,

The dewatering of the Power House
was no doubt an urgent and neces-
sary operation on the successful com-
pletion of which the Project

Consultants met again in the last
week of October and on 5th Novem-

thorities deserve to be congratulated.

mm



111 Statement re.

Shri P, C. Sharma (Gurdaspur):
A date may be fixed for discussion
of the statement of the Minister.

Mr, Speaker: That is not done now.

Hon. Members have been very an-
xious about Bhakra,

Shri Tyagi: We read it immediately
it is laid on the Table.

Mr. Speaker: Hon, Members ought
not to be impatient like this. This is
a serious matter. Hon. Members
tabled some adjournment motions
also on this. Now the hon., Minister
wants to tell the House what steps
have been taken. I am really sur-
prised that hon. Members are so im-
patient,

Shri Goray (Poona): We cannot
follow the hon, Minister.

Mr. Speaker: That is exactly be-
cause hon. Members go on talking.

Shri Asoka Mehta (Muzaffarpur):
We are keeping quiet. We are trying
to follow.

Shri Tyagi: We want to read the
statement.

Mr, Speaker: In the case of a big
statement, a summary alone may be
read out to the House and the state-
ment kindly laid on the Table.

Hafiz Mohammad Ibrahim: I lay
the rest of the staterhent on the Table.

Statement

By way of abundant caution, work
on certain alternative plans for re-
pairing the Hoist Chamber are also
under way and these plans will be put
into effect only if the degree of chok-
ing achieved by the method of dump-
ing concrete blocks does not come up
to our expectations.

The total expenditure on repairs
upto the end of October 1959 was
Rs. 14 lakhs. Although it is difficult

NOVEMBER 16, 1959

Mishap at Bhakra I

to indicate ab this stage a precise
estimate of the cost of the repairs,
the indications are that the total cost
will not exceed Rs. 1.2 crores. This
is over and above the expenditure
that would normally have been incur-
red on the plugging of the Hoist
Chamber and the right Eliversion tun-
nel.

In my statement of 24th August
1959, I told the House that the causes
of the accident could not be ascertain-
ed until the mouth of the right
diversion tunnel was closed and the
water drained from the Hoist Cham-
ber. The Hoist Chamber is still full
of water and access to it is not yet
possible. The Enquiry Committee will,
therefore, have to wait until such time
as the operalions, now under way, to
plug the mouth of the diversion
tunnel reach a stage when the flow
of water into the Hoist Chamber will
be effectively checked.

In addition to the normal compensa-
tion admissible under the Workmen’s
Compensation Act, the Punjab Govern-
ment have sanctioned a compensation
of Rs. 5000/- for the family of each
of the workmen involved in this
mishap. They have also undertaken
to educate their children upto gradu-
ate standard free of cost. In the case
of a Sectional Officer who lost his life,
the Punjab Government have sanc-
tioned a compensation of Rs. 8000/-.
As he was not entitled to any com-
pensation under the Workmen’s Com-
pensation Act, the Government have
under consideration the question of
sanctioning a suitable gratuity in his
case.

Reports have appeared in the Press
questioning the suitability of the dam
site, the wisdom of increasing the
height of the dam and using the diver-
sion tunnel with the adjunct of a Hoist
Chamber for regulating the supply of
water for irrigation during the period
of construction. The decision to con-
struct the dam at the present site was
taken after years of careful thought
and investigation and after consulting
the world’s topmost engineers from
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I1g Statement re:
Accident to Agra Allc-
habad Passenger Train

at a stisfactory settiement of this
lJong-standing dispute.

1855 hre,

STATEMENT RE: ACCIDENT TO
AGRA-ALLAHABAD PASSENGER
TRAIN

The Deputy Minister of Rallways
«8bri Shahnawas Kbam): I regret to
apprise the House of an unfortunate
head-on collision which took pluce at
Bidanpur station on the Allshabad-
Kanpur section of the Northern Rail-
way between No. 2 AGA Down Agra

NOVEMBER 16, 1900  Sctement re: Inde- 4
e é

STATEMENT RE: INDO-PAKISTAN
BORDER CONFERENCE

The Deputy Minister of Exiersal
mn-usnmummm:
’I‘he‘l{omeisnwm that the Prime

This Minister-level conference was
held from 15th to 22nd October, 1980;
discussions were held at Dacoa from
the 18th to 20th October and at Delhi
on other days.

I am taking this early opportunity
to place on the Table of the House
the !ongng documents, which
embody Agreements reached st
this Conference:

(1) Copy of the Joint Commu.
nique issued by the Governments



to maintain peaceful conditions
along the Indo-East Pakistan bor-
der areas; and

(iv) Copy of letters exchanged
between the Secretaries of the two.
ts on the further fol-

the
ments has already begun. The
tan authorities are withdrawing this
morning from the part of
occupied by them.

Shri Panigrahl (Puri): As
of these adjustments, what 18
mileage of area which has been
to Pakistan and what is the total
mileage of area we have got?

Mr. Spesker: Is it possible to say
what exactly is the area we have gain-
ed and what we have lost?

Bhrimati Lakshwi Memon: I have
already indicated it

The Prime Minisier and Minister of
External Affairs (Shrl Jawabarial
Nebru): There are no absolute figures
about it. It cannot easily be measur-

i

H



Shyi Jawaharial Nehra: Yes, Sir. It
i» going to be demarcated.

1956, be extanded upto the
day of the first week of the next
session.”

The motion was adopted.

E—

INDIAN PENAL CODE
MENT) BILL*

The Minisier of Home Alfalirs (Bhri
G. B. Pant): Sir, I beg to move for
Jeave to introduce a Bill fur‘her to
amend the Indian Penal Code.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code”.

The motion was adopted.

Shri G. B. Pant: Sir, I introduce the
Bill

(AMEND-

CONSBTITUTION (EIGHTH AMEND-
MENT) BILL*

The Minister of Homp Afisirs (il
G. B. Pant): Sir, I bhag to move foe -
mvetomm.mnw.n
amend the Constitution of Indin,

Mr. Speaker: The question is:

Pablished In the Gametie of india Extracedinary, Part [—Section 3,

dated 18-11-1989.



“That be granied to intro-
duce & R fuither o amend the
of Indty™

“That leave be granted to intro-
duce a Bill to establish 5 Commit-
tee in the Port of Bombay for
asgisting Muslim pilgrims to Saudi
Iran and

lapeed. ‘They have not yet been mov-
o by soms of us. We have given

Arms B

respect of our amendments which we
are tadling today and also the Gov-
ernmant amendments which are being
tabled today.

Mr. Speaker: Very well I simll
waive

]
|
?
E

Bpeaker, Sir, this Bill, as amended by
the Joint Committee, was taken imto
consideration during the last session
and I had just begun when it was
adjourned to this session I will be
brief so far ss the main points are
concerned.

I had slready pointed out that the

surances given on two or three ocea-
sions. The hon, Member, Shri Pat-
naik, had brought forward a Bill as
early as 1954 and the Government had
promised to look into the whole mat-
fer and to have it examined by the
State Governments. We got the views
of the State Governments and after

' "Pyiblishes
dated 18-11-1989,

in the Gazette of India Extreordinary,



a3
{Shri Datar]

is necedsary at all, But when there
are extraordinary circumstances and
it becomes necessary for the Govern-
ment to regulate the use and exercise
of such arms, then only, power is
taken to meet the extraordmary
situation created by such circum-
stances, which need not be detailed
here. Though it is called Arms Bill,
this Bill normally deals with the fire-

A number of hon. Members in both
the Houses as also in the Joint Com-
mittee made a point that often,

E
4

granted for a smaller period, but the
prescribed period is the normal period
for which a licence should be requir.
ed and a licence would be granted

I may also point out here that so far
as domestic weapons are concerned,
they are entirely exempted from the

arms. I might point out here, again,
briefly, that ordinarily it is only fire-
arms that come within the purview of
the present Bill; that is, you wall find
a great improvement so far as the
powers to be used under this Bill are
concerned.

Then 1 would pass very briefly over

L4



ly to be brought under regulation.
Therefore, it was considered advisable
by the Joint Committee that before
the powers under clause 4 were used,
the weapons to which the regulation
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Arms Bill 126

“Notwithstanding anything in
the foregoing provisions of this
Act,—

(a) no person,—

(i) who has not completed
the age of sixteen years...."”

Originally the period was 18 years.
We have now reduced it to 16 years at
the desire of a number of associations

sub-clause (b) has been
added with a view to make it possihle

I would now invite the attention of
the House to clause 18. It iz one of
the important clauses where it has
been made possible for people fo get
arms as a matter of course. 1 would
invite the attention of the House to
sub-clause (3) where it is said:

“The licensing authority shall
grant....."
The wording may be noted. Then it
SAyE:

“a licence under section 3 where
the licence is reguired—",

Then, in sub-clause 3(a) (1), it is said:
“for a smooth-bore gun for protectiomr
or sport or in respect of a mumle
loading gun to be used for bona fide
crop protection:™. This provision was
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I would also invite the attention of
the House to clause 25(b) which

§

“acquires, has m his possession
or carries in any place specified
by a notification under section 4
any arms of such class or des-
cription’ as has been specified in

that notufication,”

I have made a reference i{o it on an
earlier occasion. Therefore, for the
Teasons stated, ;t has been repeated
here In respect of all those offences
which have been referred to in the
earlier section, naturally, no refer-
ence was formerly made to conver-
sion, and, therefore, the word “con.
vermion” had to be introduced in g
number of sub-clauses in clause 285,
You will find that the period varies
and the highest period that has been
found necessary to be prescribed is
seven years under clauses 26, 27 and
28. There has been a slight amend-
ment to clause 260 It says:

“Whoever purchases any fire
arms or any other arms of such
class or description as may be
prescribed or any” ete.

Again, the need to prescribe the par-
ticular category of arms has been
repeated here also. Clause 31 may
kindly be noted. Whenever an
offence is repeated, then the repeti-
tion of such an offence increases the
magnitude of that offence and, there.
fore, the punishment has o be doubled.
Under clause 31, it iz said:

‘Whoever having been convicted
of an offence under this Act is
sgain convicted of an offence
tnder fhis Act shall be punishable
with double the penalty provided
for the latter offence.”

247 (Ai) LE—8

punishment or sentence.

7 would then mvite the attention of
the House to clause 33 which deals
with offences by companies. The pro~
viso is there for the purpose of giving
relief to those persons or granting
exemptions to those persons from
criminal hability where they them-
selves were not aware of the circum-
stances under which the companiss
had to carry out certam requirements
of the Act. The proviso reads thus:

“Provided that nothing contain-
ed in this sub-section shall render
any such person - liable to any
punishment under this Act if he
proves that the offence was com-
mitted without his knowledge
etc.

provided in the interests of thoze who
were ignorant but who took all neces-
sary precautions to prevent the com-
mission of such an offence.

Then I pass on to chapter VI, I
would here invite the attention of the
House to clause 35. There also there
was considerable discussion, and it was
felt that all persons in joint occupation



that those Members of the Joint
Committee who had raised this ques-
tion were satisfled with the improve-
ment that was suggested by me before
the Joint Committee. I would read it
and explain to you how the position
has been made extremely clear and
how to a large exient provision has
been made for the purpose of protect-
ing those persons who had nothing to
do with it during joint occupation.
Clause 35 reads thus:

“Where any arms or ammunition
in respect of which any offence
under this Act has been or is being
committed are or is found in any
premises, vehicle or other place in
the joint occupation or under the
joint control of several persons,
each of such persons in respect of
whom there is reason to believe
that he was aware of the existence
of the arms or ammunition in the
premises, vehicle or other place
shall, unless the contrary is proved,
be lable for that offence. .."

is normally liable to punishment, but
when there is joint occupation, in that
case, according to the provision in the
Arms Bill, what was done was this.
When certain offensive articles are

converned, there was reason to believe
that he was aware of the existence of
the arms. If he comes to the conclu-
sion that there was no such reason,
natyrally he would be protected.
These great safeguards have been
intfoduced for the purpose of prevent-
Ing persons from being made liable
under clause 35 as a matter of course.

So far as rule-making power is con.
terhed, I would invite attention to
clayse 44(3), according to which
whenever rules are made, they have
to he placed before the Houses of Par-
llament. Formerly a certain period
had to be completed within one session.
But oftentimes, it was very difficult.
Now, it has been stated that this period
need not be completed in one sesslon,
but jt might be completed in more
sestjons of Parliament than one. The
new formula generally accepted in
thia connection is this:

thirty days which may be compels-
e in one session or in two suocces-
slve sessions.”



last clause, nothing very
ous has been done except that in
clause 45(b)(iir), the following has
been added:

“or by any member of such
other forces as the Central Gov-
ernment may, by notification in

15
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interest and public safety. 1
improved Arms Bill be approved
by hon. Members.

Mr, Speaker: Motion moved:

“That the Bill to consolidate and
amend the law relating to arms
and ammunition, as reported by
the Joint Committee, be taken into

consideration.”

There are no motions for further
reference to a Select Committee. There
are some amendments to individual
clauses.

Some Hon. Members rose—

Mr. Speaker: Hon. Members who
have ongnally participated in  the
discussion should wait.

Shri Naashir Bharucha (East Khan-
desh): Otherwise the business will col-
lapse today

Shri D. C. Sharma (Gurdaspur):
Kindly note down the names.

Mr. Speaker: I need not note down
the names. As and when hon Mem-
bers stand, I will call them.

Shri D. C. Sharma: What is the time
allotted?

Shri Datar: 4} hours.

§
af
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W vt o | oy ol gafer §, W
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18.45 hru,

[BemimaTI RENU CHAKRAVARTTY in the
Chair}.
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Shri U. C, Patnailk: Madam Chair-

Mr. Chalrman: Before the hon.
Member begins to speak, 1 would re-
quest hon, Members to try to finish
their speeches within 20 minutes.
There are a very large nhumber of
Members who want to speak and there
are a large number of amendments, I
will take the opinion of the House a
little later as to how long they want
to take 1n a general discussion and on
the amendments.

Bhrl Datar: The amendments have
been received only just now. We
might take up the clause by clause
discussion tomorrow and have genersl
discussion today.
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353 Arms Bill

use them. In other countries except
only one, there is not even registra-
tion for these things. But here in

i
i
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tion here and there. In ceriain States
they were free, in certain States there
was some prohibition or some licence
was required for an air weapon which

:
E
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a
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Then the main difficulty about arms
which has been pointed out by the
hon. Member who preceded me is
about the unavailability of arms, He

Ministry and the Industries Ministry
see that weapons and ammunition are
produced in thig country. There is no
meaning in your telling the country
that you have relaxed all the provi-
sions of the Arms Act because about
a couple of years ago you introduced
some ban or limitation on the import

ff?.;s
:
;
;
a

b

i
:
z

i
:
i
f

Afips Act. On the whole they have
Made it easy for us, easier than before,

effect. I would submit that it is not
2 broper attitude on the whole, For
INStance, see the punishment clauses.
The Ministry has made it very diffi-
cult altogether for everybody to have
the firearm or the weapon. If a man
‘s got a prohibited weapon like a
Military weapon or & machine-gun and
!uthat.thmthepmishmttorhm
15 the same as for violations with

to ordinary wespons or even
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{8, U. C. Patnaik)
difference in the nature of the wee-
pons, But, in our country today, it is
easier for the gangsters and dacoitg to
bave weapons than for the ordinary
law-gbhiding citizens to have weapons
for self-defence Even the Govemn-
ment Bill as amended by the Joint
Commuttee appears to have some sort
of a soft corner for the dacoits and the
gangsters than for the common man

The same pumishment has been
prescnibed in both the cases When
we pointed this out mn the Joint Com-
mittee and we wanted that certain
offences should be meted with higher
pumishments, the hon Mumster was
not wiling, he thunks that the same
punishment of three years would do
for the dacoits as well as for the ordi-
nary man, for the man commttng
offences and depredations with dan-
gerous weapons and for those commut-
ting ordinary wiolations It is really
unfortunate that Government have not
agreed to our suggestion

Thardly, I would submit that we
should approach this subject as well
as the other two subjects which I
referred to in the beginning of my
speech, not with a negative outlook
but with a positive outlock I strong-
ly feel that our shikarms and our nfle
club members and our precision shoot-
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try The same 18 true of the members
of the rfle organmations or the mem.
bers of the nationa] home guards orga
nisations They also could be very
useful to us in timeg of need, We
should not thunk of these three orga-
msations with this idea that they wilt

or promoting some sort

M
g
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m control of our nation, to look at 1t
not from the war psychosiz point of
view but from the national defence
point of view

Shri D V, Rao (Nalgonda) The
Bill that has emerged from the Joint
Commuttee as a result of thewr delibe-
rations 1s neither satisfactory nor
improved, the earlier approach that
was there in the ormginal Act of 1878
has not changed It 1s a fact that
certain provisions in relation to Licens-
ing or some other thungs have been

It 13 known to everybody that the
previous Act was meant to disarm the
nation and to mculcate a spirit of help-
lessness in our nation That was the
purpose with which the Britishers had
enacted this measure

As long as our Government approach



him to earn his Livellhood. A profes-
monal shikar uses a muzzle-loading
gun or an ordunary type of gun; that
18 his source of livelhood For a
peasant, a gun 15 necessary to protect
hus crops, Therefore, when the ques-
ton of using arms or weapong comes,
the two thungs should not be mixed up,
namely the question of law and order,
and the carrying on of one's profession
to earn one's livelihood

In the defiytion clause, it has been
stated that arms meant or solely
designed for domestic or agricultural
purposes do not come within the defi-
niton, But what are the arms which
are solely meant for agrnicultural or
domestic purposes? It may be that

are one or two of that type. But

are others which can be used for
purposes other than domestic or agri-
cultural as well. For instance, a sickle
which is used for agricultural purposes
Aan be used for other purposes as well.
Therefore, it is very difficult to draw

fore, as I said, this Bill ought to have
becn confined to firearms only, It was
unnecessary and uncalled for to
include ordmnary weapons and ordi-
nary arms also within the scope of thus
BilL

Even 1n regard to firearms, there are
two types One 15 the higher type of
firearms which are definitely danger-
ous and which need to be regulated
But there also some harmless firearms
like air guns or some muzzleloading
guns, which are used for daly crop
protection or some such things, They
are not so dangerous or harmful as
the higher type of fircarms like mfles
and other things Therefore, to treat
all these types of arms on par 1s not
necessary and not justified  This
aspect has to be considered.

The third thing that I want to point
out 13 regarding the provisions about
licensing There are some provisioas
relating to refusal of hicence The
Licensing authonity has the nght to
refuse a Licence in the name or for the
reason of public safety or public peace,
When thus 1s the case, I do not think
that anybody, about whom the licens-
g authonty hag no good opuuon, can
get a Licence. This 15 quite unneces-
sary because when there 15 some dan-
ger to public peace and tranquillity,



arms, if any such arms are kept. But
so far ag possession 1s concerned,
everyone should have the right lo.hlv_e

session without licence 13 also a crime,
not to talk of using it or carrying it.
Therefore, 1 suggest that the right of
‘possession, which ig not there in the
Bill, should be embodied in 1t

arms like daggers, swords etc, there
ig ho neceesity for licensing, But Gov-
wrnment visualise an extraordinary

Therefore, 3t 15 also harmful to the
cilizens even in extraordinary cireum-

ing citizens or do anything with them.
Therefore, the provision shodd be
changed in such a way that in tumes
of need all these people who have to
defend their ife and properties agamst
anti-social elements are given the night
to possess weapons which they would
like to have, at least the ordinary type
of weapons which should not be
brought under the system of licensing
and so on

There are certawn provisions relating
to the arrest of some suspected per-
sons supposed to be carrying arms.
They are also very sweepmng and
harmful There 15 a provision in the
Bill whuch says that if a person carries
any type of arm, even a sword or
dagger or axe—anythung of the sort—
and if any publhc servant—even a
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8o I suggest that such sweeping
‘::vhhnnahouldhmovad. There
certain categories of officials—the
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ease should prove that he does not
know. This 1s a very bad thing and
goes agamnst justice and the interest
of the people. Again, when there 1s

District Magistrates or some other
executive authority is made to go into
these cases, certamnly they will go into
these cases with the law and order
mentality and as long as this menta-
lity ' 15 there no justice will be done
to any citizen. So, the judiciary
should hear the appeals and give its
judgment 1in these cases.

This Bill exempts, under clause 45,
certain persons from obtaining a
licence. What is the need for that?
It may be for the sake of doing their
public duties. But why not the
licensing authority give licences
Ehenlly and in almost all the cases?

ust like the other citzens, the public
servants can also get a licence, They
should not be sxempted.

LY
. In the end, I will bring to the notice
of the House that some of these fire-

M7 (A) 18—
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arms are being misused, mmy, when
the elections are held in the villages
or when there are land disputes. The
rich and influentia]l elements, possess-
ing these fire arms terrorise the
people. (An Hon. Member: Not the
communists?) Communists would not
have any licence for the arms; it 1s
generally known. Therefore, you
need not be afrmid of that aspect of
the thing. The whole difficulty comes
from the other end. These landlords
and the other influential elements are
terrorising others and in a way they
are bringing these arms into politics.
Repeated representations go In vain
and the authorities do not take proper
action to prevent these things. The
arms are meant for a different pur-
pose Why should they come in
elections? So, it should be made
strictly binding on the part of the
licensees that they should not use
them except for the specific purposes
for which they are permitted to be
used. In these respects, the Bill is
not satisfactory. That is why, mspite
of the long process of deliberation in
the Joint Commutiee, good number of
members of the Joint Commuttee
differed from the Bill and had
appended munutes of dissent. The
Minister had not taken care to listen
to these objections by the Members
and therefore, this Bill does not
fundamentally depart from the
former one There is still time and
the Minister should go through the
amendments and accept a good num-
ber of them so that the Bill may be
useful to the people

Shri Mulchand Dube (Farrukha-
bad)* Madam, the British did a marvei
that after War of Independence in
1857, the disarmed the people.
There was the old Arms Act and that
was d¢ novel method of disarming the
entire veople of & country  That
Arms Act m one way or another has
taken us for about one hundred years
and we have got so uc<ed to 1t that wa
do n6t cven now want to change it
80 that arms may be avalable to
every mdividual who wishes to have
them Somehow or the other, restrie-
tions are there This Bill is an
improvement on the present Act and
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Under
clause 18, it is entirely in the discre-
tion of the District Magistrate to
make some kind of an enquiry. How
is that discretion to be exercised?
There ought to be some change in this
50 that a person m v be able to get a

without much difficulty. For
that reason, I would suggest that the
Minister should add a proviso to
clause 13(2) that if a person applying
for a licence files an afdavit that he
does not suffer from any of the dis-
qualifications provided in clause 9, he
should, as a matter of course, get a
licence which should be given forth-
with, ] moved that amendment dur-
fng the last session; 1 have given
notice of that amendment now. I
hope the hon. Minister will take that
into consideration. The difficulties
that an individual experiences iIn
getting a licence will mostly be
obviated by this kind of amend-
ment. There must be a certain
amount of discretion with the District
Msgistrate but even that has to be
exercised reasonably. He is obviously
In a position to know every citizen of
the district. So, if the man flles an
affidavit az mentioned by me. there
should be no difficulty in  granting
him s leenos.

in
possession of it would be punished. I
it is a big thing like a big gun, &
spear or something like that, which
cannot be concealed in any =mall
place so that others cannot see it, it
can be seen by others, If it is a small
pistol or a small gun which the boy
keeps in a secret part of the House,
others may not know ai all. There-
fore, to punish the entire family for
such an act, I hope, would be rather
unjust. 1 would, therefore, suggest
to the hon. Minister to take that into
consideration and see that only the
guilty are punished and not the
innocent. The presumption should
have some limits even in this matter,
that is all what 1 have to say.

Shri P K Deo
Madam Chairman, from the State-
ment of Objects and Reatons as
shown in the Arms Bill as introduced,
1 find that the purpose is two-fold:
firstly, to liberalise the licensing pro-
vision and, secondly, to reduce the
inconvenience to the public to the
minimum while, at the same time,
keeping in view the overall demands
of public security and maintenance ,
of public order.

As far as the Bill is concernsd,
it has emerged from the Joint
mittee, though there has been
improvement, 1 personaily feel -

[P
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At the same time, we have seen
that inspite of the rigours of the Act
there have been many cases of violent
activities of the anti-social elements
who have not only used these fire-
arms but also hand-bombs, bren guns
etc. for committing serious offences
and inflicting various injuries on the
innocent people.

1 feel, Bir, that the whole policy of
arms admnistration should be view-
ed from a different perspective, After
all, India has become independent
and that lurking sense of suspicion or
lack of faith of the administration
among the people should not be there.
Free India should forsake that legacy
of the British Government and the
Government should trust the Indian
Trust is, after all, bilateral.

fore, unless the Government trust the
pecple how can they expect the peo-
ple to trust the Government? This
question has to be examined from
that point of view.

Now, coming to the definition of
arms, the definition clause says that
all sharp-edged articles are included.

KARTIKA 35, 1581 (8AKA) Arms Bil} 166

Home Department, Government of
Punjab, while giving evidence before
the Joint Committee, clearly stated
that carrying of kirpans by the Sikhs
has not adversely affected the law
and order situation in that State. The
Gurkhas have been carrying khukries.
In their case also it has not been a
menace to the society. Therefore, it
is not possession of any sharpe-edged
weapon that will affect the law and
order situation. On the other hand,
we have seen that acid bulbs and
soda water bottles have been often
used for violent activities in riots of
the kind that we had in Bengal ete.
Soda water bottles and acid bulbs are
cavable of doing more harm than
kirpans or khukries, I would not be
out of place to mention h i

3
§
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memorandum for the integration of
certain outlying Oriya trac's. After
the Home Mimster gave an assurance,
some of the Communist-sponsored
crowd demonstrated in front of the
Home Minis*er’s car. They started
pelting stones and  brickbats and
damaged the glass pane of the car.
They put all of us to utter shame. It
was most fortunate that timely action
was taken and tear-gas was used
before the actual breakdown of law
and order. By citing this incident, 1
beg to impress upon this House that
even brickbats and stones are capable
of doing more harm than kirpans and
knifes which have been included
under the definition of arms in this
Bill. This Bill provides for the
licensing of small toys and small air
guns and pistols. They do not use
any catridges, they use only pellets
and no explosive substance is there.

should at all have licences. In the
United States, I find that even fire-
arms which are of 0.22 bores and
gmaller bores are not required to be
under any licence. Therefore, there
is absolutely no reason to make this
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to equip every Individual in this
ecuntry with some kind of arms. It

Sir, the defence of India has to be
considered from the present aspect
and the attitude of our unfriendly
neighbours. It is high time
thet we start conscription in
the Siates in right earnest.
The various items of military tramning
given in the schools are far from ade-
quate. The NCC cadets who pass out
should be given a licence tb possess a
firearm. The licences as envisaged
in this Bill are of three categories:
firstly, for self-defence; secondly, for
sports, and thirdly, for protection of
erops. So far as self-defcnce 15 con-
cerned, I think self-defence is a fun-
damental right. Though self-defence
#as not ben defined as @ fundamental
right in our Constitution, it has been
fully guaranteed in the Indian Penal
Code. If somebody attacks one, one
has got every right to defend <ueself,
and I think there should be no res-
triction in the case of self-defence and
licences for self-defence should be
freely given when they are applied

E
g
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that 50 far as licences for sports
concerned, there must be some
triction, and the bores which sh
be used for specified games should
properly defined and specified, In
connection, I find that there has been
a misuse of the licences in this regard.
Though this country has got & won-
derful wild life, and is full of wild
games, they are being depleted. For

Eykd

poaching is taking place in a large
scale in the areas bordering forests.
Even in those local markets venison is
cheaper than mutton. There has
been wanton slaughter of wild lite
and that has been responsible for the
extinction of some of our very rare
species. It is a matter of great con-
cern that some of our rare game like
the lion, one-horned rhinoceros, wild
buffalo and cheetah are in the process
of extinction. They should be pre-
served and the licences for guns for
the purpose of sport should be very
carefully given,

So far as the misuse of sport licence
is concerned, I would like to say one
thing in this conne-tion. Sometime
back, during last June, 1 shot a man-
eater, a tiger, which was responsible
for killing about 160 people. But 1
found that it was e very old tiger and
had many old injuries due to the L.G.
and buck shots in the body. The buck
shots are not capable of killing the
tiger; they are simply capable of in-
juring a tiger. There were many
other old injuries with gangerene on
the body of the tiger and so it was
not capable of catching wild life,
which ig the usual prey of s tiger. In-



Regarding the lengthy process,—
with all the paraphernalia attached to
it,—that is being experienced in get-
ting a licence and the issue of a

Now, the procedure is, when an appli-
cation is made, it is forwarded to the
local police for investigation, I feel
that in most of these cases, those re-
ports are based on political considera-
tions. There have been cases of peo-
ple belonging to various opposition
parties experiencing difficulties, The

being asked to enquire into the
matter, the local panchayats should be
asked to have & say in the matter.
and on the recommendation of the
panchayats these licences should be
freely given, and the licences should

KARTIKA 25, 1881 (SAKA)
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power is delegated to the various syb-
divisional magistrates.

With these remarks, I feel that the
Arms Bill needs wvarious improve-
ments which should be effected, and I
close.

Shri Raghubir Bahai: Mr, Deputy-
Speaker, I was a Member of the Joint
Committee.

Mr. Deputy-Speaker: He ought to
have told us earlier!

SBhri Raghubir S8ahal: I had sub-
mitted a Minute of Dissent also. But,
all the same, I feel that this is a very
liberal measure for which I congra-
tulate the Government. I think after
its emergence from the Joint Com-
mittee the provisions have still become
better.

1 may give two or three instances
by way of illustration. In clause 3,
the words, “for purposes of sport”
have been deleted; thereby the scope
of the Bill has been extended. Now,
it will cover all bona fide use of arms
ncluding sport as well. Similarly, in
clause 4, in cases of emergency it has
been provided that the notification
will specify the categories of arms for
which licences would be reguired.
Otherwise, in the absence of that pro-
vision. the whole thing was very
vague.

Similarly, in clause 13, it has been
provided that if the licensing author-
ity feels satisfied that for crop pro-
tection, the granting of a smooth bore
gun was necessary, it may be granted.
Otherwise, only & muzzle-loading
gun could be had. Lastly, in clause
35, a very salutary provision has now
been made. In the case of joint con-
trol vr occupation action would be
taken only against those in respect of
whom there was a reason to believe
that they were aware of the existence
of arms or ammunition in the premis-
e unless the contrary is proved In
the absence of such a provision, the
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of procf has been shifted to the pro-
secytion. Thus, I feel, is a very mlu-
tary provision,

From all these illustrations which I
submut are not exhaustive, we will
have t0 come to the conclusion that
the spirit of those who have sponsor-
ed the Bill 1s very laudable and it hus
to be welcomed,

I feel that there are some who are
yet dissatisfied with the Bill as would
apear from the many Minutes of Dis-
sent that have been appended to the
Bill, and from some of the speeches
that were made this morning, like that
of our revered friend, Pandit Bhar-
gava I would come to that aspect a
little later

1 want t0 examine the provisions of
this Bill from the point of view of the
objectives mentioned 1n the State-
ment of Objects and Reasons, where
it is saud:

“The present Bill seeks 1n the
main to lhberalise the Licensing pro-
wvisions and to reduce the i1ncon-
venience to the minimum, while at
the same time keeping in view the
overall demands of publhic security
and the maintenance of public
order "

1 do not thunk anybody would dis-
agree with any of these laudable
objectives, but we have to see how far
the objectives have been carried out
in the provisions of the Bill The re-
duction of mconvenience to the pub-
He to the mmumum is the crux of the
whole thing At the present day we

It 18 very necessary that important
particulars should be mentioned in the
apphcation and they should be ans-
wered by the applicant But as re-
marked by Shri Moolchand): and as
mentioncd In my munute of dissent,
along with the application, an affida-
vit may be filed, and that should be
sufficient for licensing authorities to
come to a conclusion either this way
or that way If those particulars are
answered m that affidavit and thereby
the licensing authorty feels satisfled,
the licence should be granted forth-
with In casc a wrong perii-ular has
been stated in the application and an
afidavit has ben given to that effect,
the remedy 13 quite clear By subse-
quent enquiry, if the licensing au-
thority comes to the conclusion that
the statement 1s false, he can be haul-
ed up under section 182 or 183, I1P.C.
as the case may be and the arms
given to hum can be confiscated By
this the grant of licence would de
made speedy The hon Mimnister has
humself admitted that the licence
should be expeditiously given Provi-



agree to the condition that if by two-
thurds majority the gaon sabha recom-
mends the grant of a licence, that re-
commendation should have weight
wnth the lhicensing authonty

How to ensure expeditiousness?
4 Today the Licensing authonty 1s sup-
posed to be the District Magstrate
and the appellate authority 1s the
Divismional Commussioner In a divi-
sion, there are six or seven districts
and everybody who feels a sort of
grievance that his application has
been rejected, has to go to a far off
district and file his appeal before the
™ Diwisional Commussioner In order to
expedite the grant or otherwise of
thus application, the SDO, the man n
charge of the division, should be con-
sidered it to be licensing authorrty If
he rejects the application, the appli-
cant should file the appeal before the
District Magistrate Thereby, he will
save himself from the trouble of in-
» eurring the expenses of gomng to an-
other district and a lot of worry
in the rules, a provision should be
made that the licensing authority
should be the SDO and the appellate
authority should be the District Ma-
gistrate

I do not agree with thoee who like
ythat the appellate authority should be
¢ judicial authority After all, law
and order 15 a matter to be dealt with
by the executive We have to im-
ferove the executive and see that the
executive carmes out the instructions
of Government to the very letter This
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matter should not be entrusted to the
judiciary.

Shyi Braj Raj Singh: What » the
harm in that?

Shri Raghubir Sahal: My time is

short. The hon Minister said that in
deciding these applications, lot of tume
18 taken I should ke that a time-
it 1s fixed Before the Joint Com-
muftee one of the Home Secretaries—
I will not mention his name—went so
far as to say that the application
should be finally decided within one
month I may not agree with that
view Let it be decided withun three
months A time-lumit should be set
at any rate and 1t should not be left
to the discretion of the licensing au-
thonty

Public securrty and mamtenance of
public order 18 a very important con-
sideration which should be kept m
rmund before considering the prowvi-
sions of this Bill It 1s an open secret
that unauthorised arms are spread
all over the country and are bemng
misused Look at the number of sen-
bus crimes in the countryside Look
at the number of crimes that are
being committed in railway trans
Now, are we going to shut our eyes
to all that> Then the hon Members
say that lhicences should be granted
freely 1 differ from them

Mr Deputy-Speaker. Why should
he take i1t to the panchayat then?

Shri Raghubir Sshai. For their re-
commendation

Mr, Deputy-Speaker If all the
members of the panchayat apply for
licence, there would always be two-
thirds majority

Shri Raghabir Sshai- I would not
hketomlnbsuewt;t:you, Hr“f:
puty-Speaker, but that 15 my

The recommendation of the panchayat
is not the final word It rests with
the licensing authonty either %0 ac-
e;pttheremmmdatsmormmm
it ‘Therefore, I feel that under the
prevailing conditions of law snd
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order it would not be proper to make
the distnbution of licences free.

There was one comment by my hon,
friend, Pandit Bhargava that very
severe sentences have been imposed
under some bf the provisions of this
Bill Here I would Like to invite your
atiention to the fact that 1t 13 only
under clause 27, which relates 1o the
possession of arms for unlawful pur-
poses, 4 sentence of seven years has
been provided In the UK Act,
from which we have derived a Iot of
mspiration, for this very offence they
have provided a sentence of fourteen
years So, under these circumstances,
a sentence of seven years 18 not too
mntn,

Comung to the last point, 1 would
submit that I quite agree wrth those
friends of mune who plead that in the
dacoit infested areas and the border
areas which are open to mncursions by
Pakistan and other countries, licences
should be freely and hberally distn-
buted among those who are rehable
and law-abiding

Lastly, 1 understand that up to this
time ex-servicemen have been given
the privilege of holding fire-arms
without paying any tax I learn that
only since the last two or three years
a levy of Rs 5 has been made obli-
gatory on them for holding a revolver
or pistol I plead that they should
be exempted from this also

Shri Naushir Bharucha: While I
must admut that thas Bill, as it  has
emerged from the Selecet Committee
has undoubtedly shown mmprovement,
unfortunately, it does not meet with
the expectations which certain hon
Members entertained when ths Bill

%
E
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gnd done sucessfully It is,

gore, necessary that there should be »
pberal issue of fire-arms n all such
chses

It has been pointed out by some
<pe previous speakers here that th
i & posmbility of misuse of fire-armas.
qhat posubility always exists. As I
shid on a previous occasicn, R certan
amount of risk has got to be taken.
] am not vne of those who beheve
thet with the liberalisation of licences
there 18 gomg to be g very heavy
ycrease m the incidence of erime, nor
do I believe that there will be an
apuse of fire-arms to such an extent
as not to justify the policy which we
gre advocating In some respects,
some abuses are bound to occur  But
tgday the position 1s thst those who
afe bent on having unantnorised arms
manage to secure these arms, where-
a4 the genumne people who require

n for their self-defenre find 1t duff-
citlt to obtan them And I am not
prepared to concede that the changes
made by the Select Comnutiee are of
sych a nature as to sumplify the pro-
o¢dure of procuring fie arms by

uinely interested parties So, I
«ybmit that 1t 1s very ne~essary that

policy that we adopt mn this ree-
pect should be very liberal

s

which has become independent, has to
gevise its  own ways of defending
\pe varwous parts of s frontiers
yor nstance, today it mhrhe neces-
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liberal policy would be

than justified, If the country’s
population in times of emergency is to
act as a third line of defence, apart
from providing individual self-defence
and defence against wild animals, it

which can be done only if there is an
extensive use of fire-arms.

Unfortunately, several wundesirable
features have been left in the Bill by
the Select Committee, some of which
have already been pointed out. Arms
have been defined to include swords
and daggers. As has been pointed
out very ably by my hon. friend, Shri
Patnaik, hardly any country exists
where sharp-edged weapons are re-
garded as equivalent to fire-arms and
so, far from liberalisation, it seems
that the definition of “arms” contracts
the privilege of people who carry
arms like swords or daggers. Also, it
is very surprising that though the
fact was pointed out that the definition
of “fire-arms”, as it stands, would
include air pistols and air guns, which
are comparatively harmless, still it
has not been properly amended.

What is more surprising is that
extraordinary powers have been given
in clause 4 of the Bill, as it han
emerged from the Select Committee,
under which it has been left open to

:
!
%
E
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imagine & more drastic restriction ow
the liberty of the subjects than the
restriction on carrying even ordinary
pen-knives. If that power already
exists, 1 do not see why this additional
power under the Arms Act should be
provided, I submit that thig is un-
necessary and this may be used by
authorities merely on panic and with-
out sufficient consideration; there is no
sufficient safeguard against the abuse
of this power by the authorities.

1 also welcome the reduction in age
limit and further desirable changes
that have been made. But these are
changes in the matter of procedure,
No doubt, these are improvements, but
these are changes in the matter of
procedure. 'The substantive provision
of the Bill remains exactly as it was.
Even the scheme of the Bill, as it
stands, is that first there is a blanket
ban on use or carrying of arms of all
types. Then gradually that ban is
relaxed in certain cases. Certain re-
laxation has been permitted. But if
you turn to clause 14, you will find
that a very vast power has been given
for rejecting an application, viz, if the
authority feels that for any reason the
applicant is unfit for a licence under
this Act he may reject the applica-
tion. That virtually takes away every-
thing that has been granted under the
Act

Who i1s going to be the ultimate
judge of a satisfactory, proper or ade-
quate reason for rejection by the
licensing authority? No court will at
all interfere in the exercise of ad-
ministrative discretion of a licensing
authority, Thercfore the sum total of
the Bill comes to this that while on
paper it may sound that the policy of
issuing fire-arms has been very con-
siderably liberalised, in practice it
may work out to this that a few more
Yicences than the existing ones may be
wsued subject to a very close scrutiny
by the Police and other luthorit!u.
Barring that, in the generel condition
there will be no change whatsoever.

As 1 said, T was looking upon this
Mforubenlisjngtheismeo.fam
hrﬁermonthatmpeopknut
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* becomye defence-minded not merely in
the matter of individual defence but
even In the maiter of the country's

friend as to where his revolver
was he said that he had deposited it
in the safe depasit vault of the Central
Bank becsuse it was too dangerous a
weapon to be kept at home. That is
our mentality and that mentality re-
quires to be completely changed.

Today we are faced with aggression

turn. But does anybody think that it
this aggression assumes very huge
proportions, the Army will be ade-
quate to cope with it without the
active co-operation of people trained
in the use of fire-arms? No, it is not,
Let us understand that our Army is
too small compared to the continental
armies. Let us understand that our
suxillary force is extremely small
Therefore a third line of defence has
got to be created and that third line
is the people defending their own
villages and homes against external
aggression, This was the point of
view which I had in mind when I said
that there should be considerable
liberalisation of the issue of fire-
arms. But I am sorry to say that the
Bill does not go far enough to meet

¢
E
i
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at lemst three hours msking it eight
hours,

An hon. Member: By two hours.

Mr. Deputy-Speaker: We have -
ceived about a hundred emendments
and we are still receiving more of
them. Therefore greater attention
shall have to be paid to the amepnd-
ments than to the general discusmon,
So, all the time that has to be extend-
ed must go to those amendments and

today and carry on with the amend-
ments and the clause-by-clause con-
sideration tomorrow. The extension
that the hon. Members have in view
would be given, certainly. We will
see that enough time is given to it
That will be all right, I suppose.

Shri Datar: Am 1 going to reply to-
day or tomorrow?!

Mr, Deputy-Speaker: I shall request
him to reply today.

Shri Braj Raj Singh: He may be
asked to reply tomorrow,

Mr. Deputy-Speaker: We have just
now decided that we will conclude
the general discussion immediately.
After that should it be objected to?

Shri Sinhasan Singh (Gorakhpur):
His reply is not included in it.

Mr. Deputy-Speaker: 1 suppose hon.
Members shall be able to conclude
their remarks within ten minutes.

Shri Warlor (Trichur): When tbe

Minister is excluded from it.

Mr. Deputy-Speaker: Inside the
House the presiding officer should be
given more credence,
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ot qe Wio wreaw  ( FreAe-
dou—sorgfen wfmat ) - oo
wghew, ¥ g v faw W wwdy won
¢ ) W aw A Wt @ AT A WY
Qfe W ¢ 0T aga ¥ wwda R AT-
fow weda 3% € pfics = w3 g
W 3% & afvm wond ¢ 1 woft aw N
wxde faed ¢ ag a¥ @2 swirard,
At oR gAferdY & @F AW wY )
fired 21 ¥ g B AT A ®
fot aft vx o g ¥ % O A
7 AR I N A W | w@Q
@ 91 TR 141 e v s AngEe
forerar Wy g 1 AET A WTH AT B
wxER R w g § g A g (%
& awreara & 39 9 & wvn g fome
f& @ afernT & Tt § i @
ara fandt & farfl g€ Y @ fae AR W
feaY wEarQt § @a{ gudt @ §
e faadr fe don afesa &
witgf § Y fwwa & F2T @
MR frra st oy @ &
, W 73R gz g § o fe gare
frarelY faemr 2fqare 1t & o § |2
I wa Wik YU s awdw’ g
X § 973 § 1 Yy faw I ol
W FA | wARG IR ® fag §
s aa gn & fafadmddw
& v § gy @A & g At ag
wraers § aran § 6 g wow dw afed
1 g & ;xde Tw T weAr
i W@ A AT v ® wfaw
wvd + ag Sow § s g el ot & W -
ardft § wivcqo vy & g ge e T
wi R { Wik gw sfgn 7 fawrw
< §, @ Tw w8 £ g N F ag
wrren g fe ¥ W % Amfor W aEw
W F o et aver o gz ot
“ayf wifigy o sowTe W ww oA
foret srwre v WY ity Y v iy :
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& & ag ft s i gt o wpeht
&y § 3 At ol gew g el
v Mzl 3w A wfgg o
yfy Fa farar v o g 3 39 & aqaw
Wt o areft wad 2o 4 Fgwrora € g
faelt oft 7wz W € AWE q wW Ar
aea g1

7 wewr 95 @ o AR
TR T A W feavar arge g ANiw aren
Fuwedfrd W fawwr e oo &
AP AZE TR ¢ | IWATF € wqw
qEATT ¥ @R W AGFS A @
A7 W JEw A AR ¥ Wi
wfrmn § 1 arfrr S g7 @ fag
ATEAT TR FA & 4T 30, 0 WX
3o Hi® 9 FT WA § A ITH FUR
F A WA AR CF T e Aa
T X T AIR Fa wifeg AT
Ia%! a€ fawra 71 qTAT FCA 9w
g dm i wwcamd ari § ww
o adi@ e I g AN RO
T ¥ T fay e @ 1 & wvgan g
fis X # Y I qaw A fFar
AR T € X Y97 A G W
wredd faed & $1f fewm ad e
wfge

Tg 9T §Y A9a T qurE far g
f avgie T g9TEaT @ faR A
wige sk i@ av s it g
awar @ waifE ga o & fawdimor
&G ¢ Wi ufes A afgw ga ia-
R ® AT WEA § 1 Fiew ;A
Tt A A grerw § I F wOm-
ft Towar WK @ e awdt
wodlt § W ag ox T v ®
qra faed aven a0 & 1 W T g d
@ oA W anda A wav fe g
QO AIEHE 127 A | & wen g fE
qy Fasderdt wr o § Wi ag fefgee
afaedz # @ g g wfg | RYAS



193 Avms BiD

[« 90 w10 aTETW]
w19 g wgAv Tver § f wror o o s
#q fed @ § 2 e sk Rzw N
v et wmd 1 & s o fdedrdn
o g vafee gi gfeamd & wig § Wi
A0 cour gk e & ofr gl o argdw
WY w¥ qfis  fregee wree wr a1 W
agi 7 qg wifa gifrwr whwy @
a1 ¥R qg a7 Iy Ar e IEEr W
qvfra aaar fza @ Wk I #7 qrfe-
I M A YT A WY oA 4y
a F ff o g fe qi e feadt
Aferer & fra 1 W W Tww A3
fie v fmmiz % T W glrard
w1 ATYaw e 7 xoft Rewea wifr @,
AT AT T ATyl STy A Ay
iR FE s eI arandr

A s qiferardz & Fral w1 A 3]
* feore wgda e w1 F Fewea e
A i wrafaat #Y wr grera § it grin
aga ¥ wreH AT 9w Wi § W FET §
f6 3% T W § vt S
T W wrgaE fear s Afew g famr
q¢ f& I 99 LAt amaEe @ E,
gareft onfte, 7t 2 W I gt w-
fafetaia 78 & wafaw svf orfrdsr
frdwe sxt Nt § 1 ¥ omar g fa
T WA ® antor ¥ fF 97 $eee
tram s f AiaraR s A §
WaRATAE A wfag f I g
ATEHA AR 7 AL JATEAT & o forar
Wy SR AWt ama T e
wrg WX ATEHE I T Uw ¥
warey $rQ 7 aq€ g

weht gt B ot aew o frdedt
R oy W v s fiea 9T o
§ awar § e e Qi fafaedt @
wvoer @ 86 § T § e el
qg iy v i sar § A v
womp v 1 & wge ¢ fiy et i
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W@ F Nofy qift w & ot
o § ag W ® g § wqfer § W
o sy Raw orfr § ff wrae wewy
€< ot € e o F Wy B g
syfwer 51 aYer faar o fie ag o af
W 3g wot Wt W W 3§
¥ W o¥d 9 T T
o™ | frnfef nfrofric s R
wew A fs 2P Rar g, e wawT
faar w1 gafag § g fafaearq
¥ faiga wem fr w9 wxdw A7
& afews wnd gg § I frew Wi
& T oy Wik ATEE 33 i sqaenr
AT ¥ 917 arfis AT 6 fa frdt S
AT F WA ®7 Y AKTW v w1 ag
Dearmfe i agda A T |
F o g &1 WX A YA e AW
% TR gET avg F1E ARAT G A
s g gsa e ot @ @ & WK
afgx § 6 s9 gz o% T oW
Afe e ate & g 5T *7 BEET O
a & | oA aft (raza T v
Shri D. C. Sharma: Mr. Deputy-
Speaker, I welcome this Bill and I
think that the provisions of this Bill
have been liberalised in some ways
and 1n certain respects. 1 congratu-
late the Ministers and the Members
of the Joint Committee for having
brought about these liberal changes.

But, after reading this Bill and the
minutes of dissent, appended to this
Bill, 1 asked myself one question.
what 12 the motivating force of this
Bill? To tell you the plain truth, this
Bill reminds me of a very antiquated
pomnt family house which an enterpris-
ing son whitewashes without touching
the basic structure or the foundations

of that house The house remains as !

before. ...
Bhri Braj Ra) Singh: Even afier
whitewashing?
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a modern look. But, I must say thai
this modern look s mot even skin

t 18 the problem before us? I
people carry arms as & matter
_of social prestige. Somehow, carrying
of arms is connected with wealth, with
privilege, with agricultural property,

fs d

We are now living in free India, I
should have thought that this old
motive force should have been done
away with, But, I think, though this
Bill is put in a new bottle, the con-
$ents of the bottle remain us before

Shrl Braj Raj Singh: Why do you
welcome 1t?

Mr. Deputy-Speaker: He is wel-
eoming the bottle and not the con-
,tents

Shri D. C. Sharma: According to
me, this Bill should have served two
purposes In the first place, 1t should
have put the fear of law into the
hearts of those who carry unlicensed
arms or who have ammunition, which
has no licence. This Bill should have
been a source of dread to the smug-
'llers of arms and smugglers of ammu-
nmtion, Ths Bill should have tried to
frighten as much as possible the
dacoits and robbers This B 1l should
have done something to reduce, I
should say, the desperate actions and
acts of anti-social forces I think this
Bill 1s going to do nothing of the kind
_Agam. this Bill should have given a
Teasonable chance of getting a licence
for arms to any citizen of India
irrespective of his caste or creed or
social position or monetary posses-
slons Does it do that* I do not
think it does that.

1 look at this Bill from the context
of my constituency, a border area, I
az: the people that we were going to
' 88 the Arms Act. Do you think
t the people living in the border
are going to get licences now

eusily than before? Certamly

My constituency is one where
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agricultural lands are subjected to the
depredations of wild amimals, The
wild ammals are ferocious Of
course, some kind of provision hus
been made that they can get arm}
Do you mean to say that e farmer
Living 1n a very remote place 15 going
to have any benefit out of ths*
Certainly not The agricultunist s
not gowng to benefit by 1t The border
people are not gomng to reap any
benefit out of it. The smugglers will
have a golden time as before, because
there 1s nothing tn this Bill which can
check it

At the same time, I find that there
13 a wave of lawlessness sweeping
over the world now and India 1s a
part of the world I read about fwo
days ago mn one of the daly papers
that a gentleman walked into a house
and slit the throat of & child, and
there was a murder committed, In
my old constituency, Hoshiarpur, &
murder was committed m the tram,
There are 30 many murders commt-
ted in the railway tram So many
dacoities take place in the train In
spite of the great enthusiasm of out
people and our colleagues, that
murder has remained untraced for so
many months, What I mean to say
1s that the law and order situation in
our country 1s not as desirable as 't
should be People are not safe when
they travel People are not safe
when they are 1n their homes
People are not safe when they go
about in the bazaar When the law
and order situation 1s hke this, I
should have thought that in the name
of the phrase which has been quo'ed
s0 often in this Bill ‘public peace and
safety’ this Bill should have been so
framed as to make 15 possible for any-
body to get a licence Here 1s my
hon friend who preceded me, @
Member of Parliament, who was tell-
ing a tale of woe when he wanted to
get a licence It shou'd have been
pasmible for any citizen of India to get
a licence Perhaps, the fee for licence
may be prohibitive, the price of arms
may be prohibitive, the cost of ammu-
nition may be prohibitive  All these
things are there, Therefore, I would
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say that, in this Bull, there should
have been made a provision for giving
what I call collective licences, for
instance, a eollective licence to the
people of a village in the border ares,

things are bad I believe this 1s what
is required.

I want to say a few words about
the licensing euthonity We talk of
democratic decentralisation, and I am
very happy about that We talk of
devolution of authomty and respons:
hility and all that I think if there 1s
one thing in which we require this
kmnd of devolution, 1t 13 in respect of
this Bill, You want everybody to go
to the District Magistrate or some
hig-up 1n the official cadre I think
that 1t 13 not possible for every one to
run up to the district town and try to
get a licence So, I would say that
8o far as this thing 1s concerned, we
should iry to delegate the authontv
to lower people

Another pomnt 15 this [ think we
should have made a distinction bet-
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will lie in the adminwtration of
Acts. I have asked myselt
question: has the implementation of
this Bill been rendered
than before? Have we got any
slons in this Bill which will not
as vexatious to people a2 they
before, which will not create as m
hurdles i1n their way as before? I
myself this question, and the answ
is that though we have made certam
liberal provisions in this Bill the im-
plementation of this Ball 1s going to
be in no way easier than before, in no
way swifter than before, in no way
more in the interesty of the people
than before I know the Baull will be
passed

An Hon Member, How do yow
know"

s
nw
being ultimately the proof of tham
the

Shri D C Sharma: You will voie
for thus, and I will vote for it

An Hon. Member: You will have to

Shri D C Sharma 1 will do 50 with
a heavy heart

Shri Braj Raj Singh, That you al-
ways do -

Shri D, C. Bharma: for 1 mee
that thus Bill has neither increased
the defence potential of my country,
nor has given to the needy peqple,
needy 0 terms of arms, a kind of
charter that they can get arms easly
for the protection of their hearths and
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& a result of the mutiny of 1857.
Even in the days of the British rule,

mid openly that this Act should be
repealed. I only quote Mahatmajr
He said:

“Among the many misdeeds of the
British rule in India, history wll
Jook upon the Act depriving the
whole nation of all armg as the
dlackest.”

Now, let us compare the Act passed

kyy the Britishers with the present one.
What is the difference between the
YwWo?! There, carrying arms without
licence was prohibited. Here also
without a licence nobody can carry or
keep any arms. There, & District
Magistrate issued the licence, at his
discretion, Here also the same proce-
dure iz to be followed. What is the
difference?

Let me say this, that in those days
when the Arms Act was put into force,
the Government had the same type of
arms as the people, because at that
time, only muzzle-loading guns and
such types of weapons were available

- with the ruling Government and the
people also had the same type of wea-
pons, and before that Act every citizen

0 many other higher types of wea-
pons, what is a muzzle-loading gun?—
I ask the hon. Minister. Is it not a
toy compared to other weapons? And
he desires to restrict even this toy. He
does not like these muzzle-loading
guns being kept outside the purview
of the law, I am sorry.

He desires and often says that they
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of the crops. He says he has Ubera-
jiped the whole Act, but I fall o

derstand how he has liberalised it.
ﬁhnhthenewhichwwuusuﬂ-
£n

t to give that credit to the

3¢ hrs
There also, in the days of the Bn-
tish, they allowed Mewvers of the
yhen Assembly to kecp wihiy wnd wo
pcence was necessary. They were
ted under section 27 of the Act
as it exists today. But, after the
gchievement of Independence, our
present Guvernment, 1 mean the Gov-
efnment that came into power alier
,~IERTIVEL Tl L CTIPLIOn
ghat was given to the Members of the
¢entral Legislative Assembly and the
pocal Assemblies. ! usk whether they
gre not in a position to trust even the
embers of the Parhament and the
glate Legulative Assemblies. I ak
pon. Members whether 1t would not ba
groper to exempt at least the Mem-
of the Parliament, at leust the
plembers of the State Legislauve
blies, and at least the presi-
dents of the local bodies and muniei-
yalities They exempt Govornment
, but they hesitate to exempt
¢he pepole’s leaders. This is too much
j# a democracy.

Here, let me say onc thing. The
tpiliury. no doubt, defends the
country. And our military is strong
¢nough to face any country. 1 am

of it. But they firht on the
ttle field. Actually, it is the people
yho defend the country. If we look

to our history, what do we find”> A

ttle was fought at Panipat. A ruler
a8 defeated, and the people then
gheepted the erming ruler. Why did
ghev do so? Thev did so because they

ad no interest or rather thev wers
ot trained to defend the country.

1 would desire that in this country
one above the age of sixteen
ould be trained to defend himself,
and. If necesmry, his country. The,
ATV, no doubt, will fight, but every
dividual village shou'd be a fterror

w any
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do we find cn the boider?
is comung, or rather t¢n or
diers are comuug and captur-
wvillage, and we are wmply cry-
is becaase wo did not allow
people to keep arme We d'd not
our people to use arms The
is that just a handful of soldiers,

ten or fifteen mili‘ary men
and capture our village and our

am of the opinion that if a village
to be attacked by any foreign
as long as there 18 ome soul
in that wvillage, the willage
be captured by the out-
or by the aggressors That
be the spinit, and that should
kind of traming But whar 1s
‘ome Mimster doirg by mcans of
11 He has just put a very good
the old dame, that 13, the Arms
the Britishers What 18 the
that he has made* The same
t is there, and that spint was
o give arms to the people Hcre
the same spirit 1s there, namely,
not to give arms to the people

- JEE4938EBRY
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I say that there must be some
difference between a popular gov-
eenment and a foreign ruler A
popular governmeat shohld be very
eager to see tha: every citizen s

Is mmdful to use 1t for the defence nf
bis self and his country But what do
we find here? The hon Minister savs
that he 1s liberalising the provisions,
and that the magistrates will 15-ue the
Heences liberally Sir, I know the
magistrates and their mentality There
1 absolutely no change in their menta-
tity In the days of the Britishers, the
district magistrates were there, today
the same magistrates are there
just give one instance Some
back, an hon Member of this
S

5

K U Parmar had some
in Ahmedabed and he went to
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1s the restriction that is put here? If
the District Magistrate thinks so, he
mav refuse to issue a licence, and in
‘public interest’, he may not give the
reason even

In these days of democracy, thuw
type of thing in our statute-book
does not give credit to us 1 would
humbly request the hon Mumster to
reconsider this Bill Specally, T
would request him to consider my re-
quest on behalf of the farmers We
desire that there should be more
product on, we desire that there should
be more foodgraing Unlcess farmers
are able to pro‘rct their crops, how
can we gel more® He says that for
pro‘ection the farmers w'll get muzale
loading guns Nice! Suppose two
thieves come I am a farmer watch-
mg mv crop I fire the muzzle loading
gun Then should I just put my head
beore them to be butchered? What
should I do® Why should farmers be
not giwen the latest type of guns,
breech-loading guns or even rifies?
What 18 the harm? This distrust of
the farmers jg distrust of the nation .
Thev are the people who will give
the'r life for anvy small piece of land.
I know in old days—we also heard
stories from our ancestors-~that for t\‘
plece of land they fought and gave,
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¥ 8 W AW 9T AT T Ay B
v § wpm—gre! wft g awy
§ 1 xafnd § g g v 0% W B
gl oy & & fwar o

N & T, e ol g,
famr fafw fawa & sever Al &,
A% fad A1 T¥ 4T AT ¢, IE ¥R
&1 wedw o avg @ feg i wifgd,
werTex gawt faad wifg, Bfws max
o1 FemTe AR 9%, FER-EAT 6
foms oY @M g, A AW
wfr fatiw-wrar waar § Wik swer
W ¥ wdfr " faeefi afgd

T TR & €9 wAGIT Af,
W §RAR AT g iR oW qe
aqq fear o

of this Bill is to liberalise the licensing
,provisions and reduce the inconveni-
ence to the public in having the

the inten-
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quired to be registered and shot-guns
and rifles which are meant for sport-
ing purposes are exempt from registra-
tion. A hunting licence is necessary
only during closed seasons.

In the United Kingdom also, the
gun licences and the game licences
are merely taxes, and anyone who
applies for them can go to the post

]
s
’é

collecting revenue, by way of taxes
only, and anyone who requires arma
should be given licences freely with-
out any police enquiry or without any
encumbrance.

I would like to deal with some of the
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Finally, I submit that adequate steps
have not been taken for training our
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Shri Achar: Ayhow ws shall wait sioner there and he lives there and
and see. My peint is that so far & as long a3 he lives, he is the Com-
the grant of Loence is conocerned, at missioner. There is no theft, there
least & judicial frame of mind is is no robbery, no crime. They
necessary. drink merrily and are happy ..”
One more point. I am told that 1  He then refers to Mr. Modi and saye:
am given only five minutes or so.

This materially affects my consti- “My friend, Mr. Modi, I think
tyency. 1 wish the Bill had at least would like to go and live there..”
hmu;.lnbarﬂ'hu&ahwhm

1 do not know whether the hon. Mem- bri D. C. Sharma: I would lik
bers know that in Coorg under the goa-nduninCoorg.' ¢ to
mt?ﬂm&mhmm

Jamma holders—that is, holders of Shri Achar: You are welcome. Now,
property. need not apply for the point 1 am urging is that so far as
any licence. There iz complete Coorg is concerned, they have com-
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of exemption, under jtem 4, relating
to the exemption, there is this entry:

“Every person of Coorg race
and every Jumma tenure holder
in Coorg, who by his tenure, is
hable to perform military or police

twenty minutes or so—and so he can
continue tomorrow.

Shri Radhelal Vyas (Ujjam): Sir,
1 have been waiting from 2-30. I
would not take more than five
minutes ‘The hon. Minister can reply
tomorrow.

Mr. Chalrman: After I have calied
the hon. Minister to reply, so far as
the discussion is concemed, I do uot
think it is oroper for me to call any
other hon. Member. I am sorry I am
unable to call him now.

The Lok Sabha then adjourned Hi
Eleven of the Clock on Tuesday, Nov-
ember 17, 1080/Kartika 28, 1831
(Sska).
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oo G S B

Govern- Mohm
fmrer i re-  Swarup
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) A of the S
2 Dmy)tg
1959 (No. 3 of
:ga by the
on the 2sth
visions ¢ A:'ﬁdct:;m
(s) of the Consti

102—06

(1) Supplementary Fi

' Ststement No Sefgon.
XIv. 1958

(v) Supplementary Fourth
Statement No
XXIII. 1958

(vi) Supplementary Third
Statement No
XXIX.

Section 3 of the Essenual
Oormno:aue: Act, 1955
{1y SSRO. No. 1cos deted

the March, 195
S.R.&”h No mis ]

s to the Cot-
ton Control Order, 1953

(i) S.R.0. No, 1386 dmed
the M-ys k-
luo‘érmuin fun?l:r’:muﬂ:
ment to the

e
“afiikﬁzé£;;§§

Syt 1o he o

Ordet, 1948.
(%A of Notification
0. G,5.R: 1099 dared the

e S B
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PAPERS LAID ON THE PAPERS LAID ON THE

TABLE—contd. TABLE—contd.

CoLvsus Corenvan
the Coffee Rules, 1955. ) G. S:.h No. 1151 daged
.. October, 1959 .

(q&mﬁmm&g (..)Gs::hm 1182 dated

on of Can- 24th October, 1959.

u.h-f in md&ﬁ&’“‘” R SR s s o

G.SR. 1199 d!ted m * August, 1959 under

313t October, 1959, under sub-section (1) of Section

sub-section (3) of Section 40 of the MP&-
of the Merchant sons (Compensstion

ing Act, 1958. Relnhihuuon) Act, 1954

G)Amofﬂdwf“" endm!llulot;:e

owing papers : Persons S8L1 0N

(|) Report of the Cour and litarion)
mcmmme Parts Rules, 1955

(1) Government. Resolution R SR 1ot dned

. 43 (5)'ss da- the 26th  September
1;.:’9 the 24 August, lggpofulld:r Sllb-!&m;?:’
A of each uf the %Zwl!md P!ﬂﬁ (Com-

‘,)ouu:gz Nonficayions pensation and Rehabilita-
A ] cerin - urthe et
Commodities Act, 1955! - to "(’f Displaced

() G.S.R. No. 1101 dated s il v
the 3rd October, 1959 Rules, 1955.

(1) G.S.R. No. 1102 dated I
the 3rd October, 1959 ma- (14) A copy of the “Parlis-
king certtun mﬂﬁmum mentary Committees
to the Temile (Produc- Mﬂf'«t'g
tion by Powericom) Con- tining to the Bi;hth
trol Order, 1956 sion of Second Lok

(ii.lLG.S.R. No. 1103 dated
the 3rd gﬂﬁm 1 PRESIDENT'S ASSENT TO

4 o the Cor- BILLS . . . 106§—=08

ton T?ulel (Control) (i)Seculg.y !lid_onB::

’ poeeed by the Howses of

(10) A omymot‘m Sutmﬁ Mmﬁm&mm h:;

to be taken by by the President since the

the of India last report made to the

om the Conventions House on the 12th Sep-
and l.nu:&:mdﬂlhm tember, 1959 :

tional La:’m Conference (1) The Kerala Appropris-
at its fdl: (Maritime) tion Bill, 1959

in April-May, .:”3 (2) The Appropristicn (No.
7 Bill, 1959

1) A of each of the

( ﬂ copy K e ) TIIchmm:.l’;.;w{Am-
undar sub-section (4) of
Section 38 of the Indus- (4) The Travancore-Cochin
trial Disputes Act. 1947, Vehicles Taxenon (Am-

oertain  further endment and Validation)
to the Indus- Bill, 1959
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REPORT

R, A ™

(IIW Illlod"l;l’d on the

of Rayys le;hh-,s’ff“:}’w:
fﬂm {1
the Houses of mi

(1) The State Bank of India
(Amendment) Pull, 1959
(2) The Kerala Local Au-
thorties Laws (Amend-
ment) Bill, 1959

(3) The Public Wakfs (Fx-
tenmon of  Larutation)
Bill, 1959

(4) The Road Transport
ons { -

ment) Bill, 1959

(s) The Employment Ex-
changes Noti-
ficstion of'l.?mm Bull,
1959

(6) The Wakf (Amendment)
Bill, 1959

(7) The Indian Electricaty
(Amendment) Bill, 1959

8) The Banking Companics

¢ }(A'ncndmntn)‘ Bill, 1959

(9) The State Bank of India
(Subsidisry Banks) Bill,
1959

(10) The Orl and Naturel
Gas Commseton Bill,
1959

(r1) The Govermment Sa-
vings Banks (Amendment)
Bill, 1959

(22) The Government Sav-
ings Certificates Bill, 1959

(13) The Public Debt (Am-
endment) Bill, 1959

The Rajasthtn  and
{I‘H{-ﬁfr Pradesh (Trens-
fer Ternitories) Bll,

1959
OF ESTLMATES
PRESENTED

COMMITTERE

Bixty-second” Report was
presonted

[DAxnY Dastyy)
" CoLunxa

STATEMENTS BY MINIS-
TERS .

{1) The Minster of
ton and Power (
Mohammed Ibrahim)
made & staiement on the
latest position
I{:e mishap on {:'Hm
ugust, 1§59 to t o181
Chamber o{Pt tunnel 8t
the Bhakra Dam and also
Imd on the Tible a
capy thereof

(2v I'ne Mumster of Irn-
tion and Power (Hafiz
ohamamad Ibrahim) imd

on the f{able a

of the statement on the
test developments regard-
ing the  Indo-Pakistan
Canal Waters Dusputes

(3) The Deputv Minister of
Railways (Shri Shahnawaz
Khan) made a statement
regarding the dcodent to
Agra-Allahahad  Passen-

r train ar Bidanpur on
the 20th Og'oher 1959

(4 Che Deputy Muimster
of kxterral Affairs (Shn-
mati  Lakshmi  Menon)
made 4 statememt on the
results of the Mimster-
fevel Indo-East Pakastan
Border Conference held
from the 1s5th to 22nd
Octaber, 1959 and also lud
on the Table the following

papers

(1) Copy of the Jont Com-
munique 19sued by the

Governments of India
and Pakistan on the 24th
Octcher, 1959 .

1) Copy of the agreed deci-
¢ ?nmm;nd proceduzes to
end dusputes and incidents
ajong the Indo-Esst Paias-
wan border bv the
the two

1) Copy of the Ground
o e Forapuiacad by the

228
CoLvanm

108119
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CoLumMmns Coruomes
STATEMENTS BY MINI- BILLS INTRODUCED—conid.
s (2) The Constitution
(iv) Copy of letters exchanged ghth  Amendment) ﬁll.
between the Secretaries 1959
of the two Governments
on the further follow-up (3) The Hy Commuttee Bull,
of um.;:‘; and visa fml:; 1959
ties promotion of
trade between West Bengal BILL UNDER CON SIDERA-
and East Pakistan TION ' . I81=—231
The Ministerin the
EXTENSION OF TIME FOR of Home Affurs (Shr
PRESENTATION OF RE- Datar) moved that the
PORT OF JOINT COM- Arms Bill, 28 reported lﬂ
MITTEE 120 the Joint Commuttee,
taken 1n0to mdulucn
Shri Arun Chandra Guha The discussion was not
moved that the time ap- concluded
pomnted for the presema-
tion of the Report of the AGENDA FOR TUESDAY,
Joint Commuttee on the NOVEMBER, 17, 1959’ KAR-
es (Amendment) TIKA 26, 1881 ( e
Bill, 1959, he further ex-
tended up to rthe last day Further discussion on the
of the first week of the next motion to consider and
session putmg of the Arms Bill
by the Jount
The motion was adopted Com:mttee lnd considers-
uon and phssing of the
BILLS INTRODUCED 120-21 e siony - il
(1) The Indian Panel Code sabham

(Amendment® Bill
1959 h tm Contracts (inuulluux



